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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH 
Registration T.A.No. 1529 of 1987(T) 
(N.P. No. 4528 of 1984) 

C.B.Tandon 	 Applicant 

Vs. 

Union of India & Others.... 	 Respondents 

Hon'ble Mr.Justice.U.C.Stivastava,V.C. 

Hon e ble Mr. A.B. Gorthi, Member (A)  

(By Hon. Mr.Justice U.C.Srivastava,V.C.) 

The applicant was recruited as Commercial 

Apprentide through the Railway Service Commission,in 

N.E. Railway in the year 1963-64, and after completion of 

the training he was posted on the working post in the 

scale of Rs. 250-380/- in the elaim/Commercial cadre . 

The opposite party no.3 junior to the applicant in the 

category of Claim/Commercial Inspector, they having been 

appointed as such in subsequent year. The opposite party 
who are 

no.3 and one B.P.Singh/Claims Inspectors were promoted 

in the scale of Rs.335-425 vide order dated 19.6.1972. This 

promotion was on the basis of seniority subjedt to the 

rejection of unfit, and a post which was a non7selection 

post . According to the Third Pay Commission report 

which was effective from 1.1.1973 the grades of the 

Rs.250-380 and Rs. 335-425/- of the Claims/Commercial 

cadre were merged into one revised scale of Rs.455-700/-. 

In the department the initial appointment of the applicant 

was in accordance to the letter dated 10.1.1958 issued 

by the Railway Board which has decided that the 

Commercial Apprentices should be recruited annualy on each 
fill 

relevant year to/ the maximum of 25% of annual vacancies 

in the post of Assistant Claims Inspector/Supervisor/ 

Assistant Commercial Inspector/Assistant Rates 

Inspedtor/ Assistant Inspector. The applicant expresed 

A 
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his willingness for transfer to R.D.S.O. and consequently 

he was transferred from N.E.Railway to work in R.D.S.O. 

Lucknow temporary in the year 1975 retaining his lien in the 

North-Eastern Railway. In accordance to the letter dated 
)7, 

10.1.1955 the Commercial Apprentices recuit gainst 25% 

auota _:to,, absorbed in different categories of the 

Assistant Commercial Inspectors etc referred to above, and 
as 

as the absorption was not done/desired by the Board's letter 

most of the Commercial Apprentices were absorbed in the 

cadre of Commercial Inspector, and were not absorbed in other 

cadre. Thereafter it was decided that the Railway Administra- 
b 	.4- 

tion 
on receipt of representation for the staff that their 

lien be fixed in different categories, and accordingly it 

was decided that option should be called from the concerned 

staff and the transfer to other category be made on the batis 

of suitability of the person concerned and allotment of post 

in that category of 25% quota. A memorandam in this behalf 

was issued on 17.11.77. According to the applicant he did 

not received any such copy while according to the respondents 

the copy was endorsed and issued to the employee concerned 

including the applicant. A list of employee enclosed to the 

memorunium which clears the place of working of the applicant 

a-s RDEc_.!Lucicnow,C/0 Director Traffic. 

2. 	According to the respondents a memorandum was 
was 

issued to the applicant and the address/shown in the list 

like the case of other parsons, and no differentiation in 

this behalf has been done. But according to the applicant 

no such notice is given to him and he was not aware of the 

same. Consequently he beuld not get an opportunity to 

of Ass4 

exerciseihis option. 	to the I7111: 
pre tices to 

su Pe-rvisor(cools

57;tts that to diversify the Commercial Ap 

...stant co  
rCidl Inspect°, 	 1111,1 

ASsisi,. and cocwing  
Cl/ n  

e to) 	 It)  
t the 	sAletoly 
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25% quota after receipt of the options the suitable 

person was determineL There was no post on the quota 

fixed and also the person concerned was not considered 

suitable by the Chief Commercial Superintendent. The 
for 

category/which he opted in the first and second preference 

he was not assigeed the category for which he had given the 

option in the first and second preference, and this happened 

in the case of some persons. Few pther persons were also did 

not exercise/their pption. The General Manager vide a 

letter dated 17th December,1972 in reference to circular 

dated 17.11.72 deciddd to transfer the lien of 8 Commercial 

Inspectors including opposite parttes no.3 to 6 to other 

caterry in the scale of Rs.450-700/- with effect from the 

date they were appointed on regular basis in the grade cf 

Rs.250-300/ Rs.455-700 in the Commercial department as they 

had exercised their option. The said opposite parties by the 

reason of transfer of lien to other categories gain-in the 

matter of seniority, although initially they were juniors 

to the applicant, and in consequence of the transfer of the 
were 

lien these opposite parties/deemed to be promoted in the 

scale of Rs.500-700/- much earlier to the applicant. The 
having combined seniority 

five categories of' the Commercial department/for the purpose 

purpose of Class-Ill Gazetted post. At the said 

selection by re?.ason of the deemed date of promotion the 

opposite party no.3 was called for supplementary written 

test for promotion/selection to Class-II Gazetted post in 

the Traffic BLanch whicl-  was held 15.6.1970. As the deemed 

date of promotion was assigned to said oppostie parts in 

the lien of transferred category, the applicant was not 

called for the selection. According to the applicant he 

could learilk of the order contained in mermorandum dated 

17.11.72 only then he preferred a representatim. In case 

he would have been given in the category of Reservation 
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Supervisor, Rate Inspector either 	by either by granting 

him proper opportunity of exercising option by judicial 

administrative action.on the basis cf seniority of 

Commercial Apprenticd he would have become tarthe Inspector 

(Non-Apprentice Group) and tiw---sefri-eFe-we=re called for the 

selection. As the petitioner's r
k
epresentation did not 

invoked-any response, he made representations to the highdr 

authority. 

3. 	It appears that by letter dated 19.4.83 addressed 

to the DirectorGeneral,RDSO sent by the qhief Personnel 

Officer(Gazetted)Sorakhpur, it was mentioned that due to an 

oversight the concerned latter dated 24.3.83 had not been 

addressed to the Director General,BDSO, and it was requested 

through this letter to obtain willingness of the applicant 

and to advise him to keep himseld in readiness to appear 

in the supplementary written test at a short notice. The 

applicant qualified at the said written test and was called 

to appear in viva voce test alongwith other qualified 

candidates. Although the letter dated 12.5.83 calling for f 

viva voce was not addressed to the Director General, the 

ppplicant could get the information through phone, and th-t 

is why the applicant's confidential report could not have 

reached Gorakhpur upto the time of his interview before the 

selection Board on 18.5.83. The applicant submitted his 

representation alkinst the same. The applicant could get 

the grade subsequently with the result that he bacame 

junior to the respondent No.3. The applicant had challenged 

the entire action of the respondents pleaded that there was 

in adtion in the part of the respondents Nos.1 and 2 not 

giving him an apportunity to excercise his o 'tion for the 

transfer Of lien to any other category of the Commercial 

Department and he cannot be made to suffer, and those who 

were juniors to him have been wrongly assigned the deemed 

tfif • 
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date of promotion. Although thwwere in the dhanged 

category and the so called transfer on lien was no 

transaction at all. 

4. 	The records were summoned and from the record we 

have found that the notices were to the persons whose name 

was found placed on the back of the said notice, and tie 

notices were sent to the Head of Department and in response 

to it various persons did appear,. The contention on 

behalf of the applicant is that he did not receiwOr any 

notice and there is no proof whatsoever on the record which 

may indieate that infact that any such notices were served 

on him or even the Head of the Department informed him or 

his signature anywhere obtained. There is a presumption 

that official work has been done in the normal course and 

yThen there there was a direction that the notices may be 

sent to the Head of the Department or to the person concerned 

and an assertion in this behalf has been made which found 

support from the endorsement that issued the presumption is 

that notices were sent. It was for the applicant to revert 

the presumption, but the mere denial of the applicant is not 

sufficient to revert the 
L, 

other persons name were 

presumption mor7to the number of 

notidl UrAid, elicerdiSe the option. 

iks such the contention on behalf of the applicant that he 
a- 

was deprived from this option because of the }arse of notice, 

cannot be accepted. He has not contended tat the 

retrospective seniority could not have been given to the 
r>br, 4- 

respondents who s+Nbod a march over the applicant in as much 

as their options were taken behind the back of the applicant 

It was in pursuance of the aailwly TIoard's .lectsionthatt:he 

options we-y7e taen a7.1 t*a li:?.n.43re to ba transffred 

and ifh letters also provided tht tfter transfer of the 

lien one is come alongwith the seniority. As everthitc 

too1: place in pursuance of the decision of the Railway 
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Board which has got its report. Obviously no one was 

to loise his seniority and they were entitled t.-) count 

the entire period of seniority which resulted in making the 

applicant junior. The applicant cannot be heard making a 

complaint of the same that the seniority has wron4ly been 

given with retrospective effect. In case the applicant 

would have exercised the option which he could not do so. 

Obviously the applicant will become junior to these persons 

Everything hinged with the exercise of the option,and in 

case there waald have been satisfactory evidence to ' 
07-AQ 

establish aeliberately options were not taken from the 

applicant or the applicant was deprived from exercising 

his option, the applicant could have contended that he may 

llso be given promotion with retrospective effect and his 

lien may also be transferred. Incidentally the applicant 

having failolito established to accept any contention or the 

contention flowing out of the same. Accordingly we do not 

any ground for interfering, and as-such tone ofithe 
4 

eeliefs cklimed by the applicant who has prayed that a 

writ of certiorari be issued for quashing the order dated 

6.8.84 and 17.12.7 0  It cannat. be  fwesuffed that the 
9.04 	 he, 

• 
by the applicant cannot be granted. However,notwithstanding 

what has been said it is open to.the respondents to consi3e: 

the claim of the applicant within the ambit of law without 

travelling beyond it. In tis connection the r - spondents 

can disnosqd'of the representatidn filed by the applicant 

which has not been disposed of. Although in respect of 

the other claims the application is dismissed, but the same 

is allowed in respect of the representation and the 

respondents are directed to disposes of the representation 

bf the applicantl reference to which has b72en made in this 

application )within a period of 3 months taking into 

such writsof ceetiorari„mandamus which have been claimed 



Ar 

..7.. 

and factual 
consideration the lecal/positions and the observations 

made in this judgment. No order as to costs. 

 

Member( 

 

Vice-Chairman. 

  

I.LDecember,1991,Lucknow. 

 

 

(sph) 
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In the Hontble Hi&b. Court of Judicature at :illahabad, 

(Lucknow Bench) ,Lucknow 

it titian under ,;rticle 22 6'of the Constitution 
of India 

4rit Petition No. of 1934 

t, 

/4i 

0.B.Tandon, aged about 43 years, son of late 1:;,r1 

S.B.L.Tandon, at present posted as .Ch.iof Technical 

Assistant, (Commercial) in Traffic and aesearch 

Directorate, a.D.S.O. , Tianak7agar, Lucknow 

Pe itioner 

versus 

The Union of India through the General 7:_anaGer, 

Gorakbpur . 

The Ghia' Commercial Loverintendent , 

Gorakhpur. 

.13ri 	adult, fathers name not known, 

at present vgorkinz as Assistant Commercial Superin-

tendent, N.b) .4.Lailway, Varanasi 

Baijnath Pras ad , adult, fathers name not 

known, at present 14orking as Assistant jommzreial 

Superintendent, Gorakhpur. 

5. 	Singh, adult, fathers name not known, 

Olaims Inspector, care of Divisional aailway 



ME MO 

jr.erpresset 
Adhesive PI 

tal 

Co ect 	.-mt-fia-•41-Cco4r-"ee-ferril  

i 1-4trr-Trrat
tniver 

4-ittrrt—r7T-14--  

filed. 

Shetr jiri-aibe-fiferk" 
kip- Bench 

t 2-cr 
4x-4'6—AA' 

j4e11, A-10J / 

0 1.  

• 

H 	 t41).'  ‘A L tAZ:4 Ctrtm-t- 

k-47-- 	 tak 

P11- 

e1' Lt- "•S 0-41 v‘a4X-X101/4r  

e 	bc,0-11,4 

th 	2k4 Iv- 94 

-12-

tA70L 

Lc,=Q 

t JL 

a-VG4 	cA";,-r 

tA:7'  



Union of India 6.- others 2atitimaluc Appli- 
cants. 

In re: 

'4rit Petition 1,1o.4-528 of 19 814- Q.  

 

' 

 

Pksr 

In the Hon tble High Court of Judicature at Allahabad 

1 C)  C.M.Application No. 	of 9 85 

Lucknow Bench Lucknow. - ) 

t.tAe 

	C.B.Tandon 	
Versus 

	Petitioner 

Union of India ec others .. 	Opp,partieS. 

Application  for condonation of del_az  

The applicants, above named, most respectfully 

beg to submit as under:- 

That in the above noted case some delay took 

place in filing the counter affidavit as enquiries 

had to be made from different places and verification 

of record had also to be done. Therefore, there was 

unavoidable de lay in filing the counter affidavit. 

It is, therefore, prayed that the delay may 

kindly be condoned and the counter affidavit may be 

taken on record. 

e ter. 
Lucknow: 

Dated:Jan.l& 1985. 

( C.A:B as ir ) 
' Advocate 

Counsel for the applicants. 



In the 7on'ble Hit Court of Tudicaturn 

(Lucknow Bench) ,Lucknovv 

iipplis,ation for condonation of de1a:7 
infilinz rejoIn0Ar-af ri.9avit 

.C;f:.,11-)n1i cation 	. 	(j) of 194 ,- 

4A. r 
(,C4u"'ir''3;1711) 

4  A. - flu) fl 

lilt Pe 

versus 

ition no. zi.-,528 of 1984 

-Petit ioner - 
anpli,3ant 

Union of India and otts 	 t les 

This anp1i2,ation on behalf of the anoll,ant 

.-oied most rosnectfully shovveth:- 

1. That a J my of the counter.-affidavit as served 

on the petitionivs counsel '-ho on ifs receint 

informed tl-le petitio,nor about the salle and the 

necessity to file a rejoin'imr-affi 

2. That tclmmet the dlleations contained in thn 

counter-affidavit it .  was neclssar.y to obtain 

locumants which has taken so Me time; hence t 

rejoinder-affidavit could not be fiTAd in ti 



J.3.Tandon 

-rit Petition Yo. 

111P••••• 

Tar$ 11 

Union of India and others -Opp-pvties; 

Drrrth 	[4(l‹) 
In the liontble I-ii„))!Jourt ae Judicaurc at 

k,Lacknov.,  3ench),Luoknow 

, 

SW 

, 

• 

6'1 . .uescr :;1) t ion of pr 
	 AnneX. pJC 

n o. 

,3.1it Petition 

Affidavit 

3ireu1J.2 letter dat9d 17.11.1977 

Memo. ciated 17.12.1977 

,lepreserILution dated 15.12.1980 

2 

Letter dated 1.2.1982 1 

Letter dated 	19.4.1983 5 

B. auprosentation dated 	15.4.1033 6 

9. Prel dated 20.5.1933 7 

10...loprsentut ion dated 1.6.1933 8 

11.0ff oe order dated 6.6.1984 9 
V k (<9,10,1•Ptirladi—et 

6efia) 
Advocate 

1 z74 

V7-1 

36: 

39- 

4i-11'2 

4 

5 ,5Y 

512  

‘1. 
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Manager,  , It. feeailway, 3onepur 

Sri e.e.Verea, adult, fathers name not known, 

elaies Inspector/ Coamercial Inspector, care of 

i)ivisionaleaileay eanaeer,  , N.Laailway, Izatnaeor 

Opp-p ar ties 

This hwnble petition on behalf of the petitioner 

above-named most respecully sh.oveth:- 

That the petitioner eas recruited as Commercial 

Apprentice through the ciaileay Service eomaission, 

Allahabad on N.S.eaileay in the year 1963-64. 

dter completion of the prescribed training the 

petitioner wee posted on the working post in the 

then scale of Es. 250-330(.4) in the Claine'Oommercial 

cadre vide jCS(P)Ts letter no.3-14210/15/17 (Loose) 

dated X.5.1966. 

That opposite-party no.3 with. some other 

L'4ommercial Apprentices was recruited in the year 

1965 through the eaiL,a,y Service Commission in 

the third batch of Commercial eperfneices, the 

first batch being of 1960 and the, second of 

1963-64. The said opposite-party was po ted on the 

eorkine post in Claims/Commereial cadre on 11.2.1967. 

Oepoeite-party 	,as recruited in the 

fourth batch through the eailway rvice L;ommission 

in the year 1966 ehile opposite-party no. 5 and 

6 were recruited as itileux Commercial epprettices 

through the dail -ay rvice Commission in subseeuent 

batches. The respective dates of posting on the 
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workin_ posts in the claims/commercial cadre in the 

TT.S..tailwa,y of the petitioner and opposite-parties 

nos. 3 to 6 ara 	tidet can he 	ffic 

ellevalt extract of the seniority list issued by the 

a-eneral liiar%er (P) by his letter dated 20.9.1972 

which is given below; 

g• 	Name 
N 0 

Date of posting on the 
working post 

U.13. Tendon (Peti tioner) 

1..1\.\T.Verma (0.P. 1O.  3) 

Baijnath Prasad (0.P.Yo. 4) 

e.P.Singh. (0.P. No. 5) 

ii.0.7erma (0.P.:\.To.6) 

X.5.1935 

11.9.1937 

6. 3.1958 

NS 

'7. 3.1970 

50 

Ss 
67 

Atr, 

3, Tha4; all the 3oramercial eperentiees reeruite in 

different years sterting from the first batch 

ware posted on the working posts in scale Rs. 250-380 

in the C•laim/ Goallercial Inspector cadee except 

one t.iri 	-vho was posted as ).-i.ates Inspector. 

That the petitioner BUtuttit 	aed S.-. 

'Aram Caails Inspectors lere promot..ed in scale 

Rs. 335-425 by an order dated 19.6.1972 passed by 

the DeDuty (;ihief Comelerc:Iel Superintendent, 

Itailway. The promotion to the said scale of nay 

was on the basis or seniority subject to the 

rejection of uni`it. It was a non-selection post 

as defin d. in the Indian ,lailway ii;stablishment 1.anual, 

That according to the Third Pay Joinission report 

effective from 1.1.1973 the grades of Rs. 250-360 

and Rs. 335-425 of the Claims/Commercial cadre were 
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merged into one revised scale of Rs. 455-700. 

5. That the seniority position as on 1.4.1975 in 

the said revised scale of its. 455-700 in the `Claim/ 

Cilo)Litorcial cadre as issued by the 7.7enera1 7,an,-I bar 

(P) is being extractd hareinbelow 

Name of employee/ 
no.commerclial-

,ipprentice 

.P.Kaushal 

 

6.P.6insh 

43 C.3.Tandon(Petitioner) 

sh war Pr as ad 

6.':.Vora (C.P.70.3) 

47. P.Singh 	 

18. 3aijnath Prasad(O.P 1 

Pramod Krishna 

J.K.Asthana 

Inalid Mansoor 

N4rzmdra Kumar  

uate of 
:a4f-ir-mati)n 

PrO^rncti c ,̂" 

1,2.1964 

1. 2.19 64 

21. 12. 19 65 

3).0. 5.1963 

11.9,1937 

11.9.1967 

11.9.1937 

6. 3.1938 

3. 3. 19 38 

6. 3. 1968 

)•/• 1968 

3.4.1958 

Off ic iat ins/ 
confirmed 

Confirmed 
11 

It 

It 

71 

II 

It 

tt 

53. Satendr a Prat; apingh 22. 3. 1968 
	

It 

a.6.Verma (0.P.n0.3) 	7.3.1970 
	

It 

ivast; ava 

73. A.N.Tadava 

9.3,1970 

20.4.1974 Off ici at ing 

- 	A etre_ 4 'v,  • 

It is stated that inthe extract indicated above only 

the na2es of jomaercial 4pprantices Tpointed in the 

Olaims/Comercial cadre have been indicated. The 
-1414,  da,k 	(0••• 41  

names of d.epartmental candidates have not been shoo 
A taire 

since the same 5e not relevant: for purposes of issues 
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involved in th present vgrit petition. It is further 
04 '3+t. 	eee,t,ece.e., 

stated that a quota of 25 per cent in the various 

commercial cadres was ear-mix 'ad for the Jommereial 

;ipprentices and the remaining 75 per cent to be filled 

up from amon,st departmental candidates of thelor 

post by promotion. The said percentage ehs admissible 

only in the initial srade posts in the CJ`laims/ 

elommerclal cadre. e;arlier to the recommendations of 

the Third Pay k;oadission report the initial great) in 

the k;laims/Oommercial cadre was s. 250-330 and there-

after it becant Rs. 455-700. 

6. That the petitioner in terms of Director Ge.leral 

0,Lucknow's letter no. ,ed2/79 dated 11.12.1975 and 

in reference to the Ge.neral Lianareer (p)/ aorakhouets 

lettar no. E/210/16/17-3/V1/ liosci6llatio-d 27.12.1975 
A 

was Sp Wed to carry out transfer on promotion as 

Jenior Tecluie4 assistant (Uommercial) in the 

than aade of Rs. 550-750 under the Director General, 

j• O. The petitionex since there-ter continues 

to work in the e".. e.O. ,Lucknow even till date 

but has his lien inthe TT.S.e.aileay which is his 

pzent RaiivaY. 

7. That the petitioner and the aforementioned 3.P. 

in 	'ware promoted as C;omeercial/Claime Inspector 

which was a non-selection post scale Rs. 550-750 by 

means of General Manager (P)'s letter dated 

18/23-6-1977. a-yut o Cr 	14-4,5 	'fa  

8. That it appears that, ehieh fact the petitioner 

gained knowledge about very much subsequently some time 
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_a_ 

in the yea. 1980 the General Manablir (P) , 

Goralchpur issued a eirculir letter dated 17.11.1977 

a true copy of 'hich is being annexed as Lnr,exure ng.j, 

to this petition. A perusal of the said circular would 

shoo., that purportedly on the basis of a representation 

made from a seetionof staff thut appropriate renrlsen- w, 	A livvvv,  

tation has not blen d-eme to be Cdoragierc;_al 

categories in scale Rs. 250-380 (AS)Ats.4f5-700 

options '...ere called from. Jommer3ia1 apprentices who 

had been absorbed as ..tates, Laaim.s/Jommercial Inspect,or6 

and v4ero mrking inthe revised scale of hs. 455-700 

on 1.1.1973 for allocation of their lien in identical 

scald posts in any of the following five eatAsories . 
rte,CLA 

The option was required to be 341.6444d by 1.12.1977. 

Olaims/Oolnercial Ins cox' 

dates Inspector 

4.teservation 

Cioods supervisor 

Uohinguprvisor 

perusal of the endors,fflent to the said circular 

letter dated 17.11.1977 .ould show that copy of the 

sam ,gis not even endorsed to the Director, GeAcral, 

Lucknow under Atm the petitioner was 

'Aorkirk. The petitioners name vfis,ha, aver, shown 

intha list on the reverse side of the said circular 

letter at item .no.5 in order of seniority. It is 

stated that the petitioner was not served with a cop„ 

of the said eircu13r letter dated 17.11.1977 and 

Possibly could not have been served since a copy of 

the same voas not sent to the Director ,Traffic dosarch 

for purposes of being served mon the petitioner 
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.ho is the potitionw's cot-4 ,1.0111m; officer. Amon3st 

19 Oolaercial hipprentices whose names 'SRO indicated 

on the revarse side of the circular letter besides 

tie petitioner one Sri J.Y.6h.arma ahose nam was at 

srial no.2 were working outside the IT.E.dail4m. For 

Purposes of service of circular letter on ari 

har..ma copy of the saw was endorsed to his Con'Tolling 

Officer , the Deputy 1anar (ti`laim) .0.1, Ionadinur, 

Gorakhour. No such ndorssiaant has been made in 

xespect of tide ptitionars ontrol1in6' Officer. 

9. That tad General Irlaner (P), Gox.aith.pur by 	an 

of Off ice Teorandua no. .6/210/15/*I TO/Appr ti f; lee/ 

6/ Loose dated 17.12.1977 in refairane to the 

circular dated 17.11.197? , 4n.nexure 1„ decided 

to transfer the lien of 3 Joiamercial Llsnec tors 

including opposite-party nos. it t 3 to 6 to other 

cate.zoriss in scale Rs. 455-700 (w..,) with effect 

from the date they ere appointed on regular basis 

in scale Rs. 250-38440)./ P,s./155-700(11, ) in the 

Oo_amercial Depart Lnent. The lien of opposite-party 

no.3 .as allotted to a.ates cre::ricy, apposite-party 

no.4 to Loservation supervisors and opposite-paries 

no. 5 and 6 as ..;-oods i.-.)upervisors. A true copy of the 

said Ilemo. dated 17.12.1977 is being annexed as 

nxro. 	to this petit 1:n . The petit io nftr I s 

casd was alloAd to go by default and his lien 

vas retained in the Claims/ Commercial Inspectors 

[6e114e.GuIrre... 

• 
10. Th.at th4, said opposite-parties by reason of the 

-iyAmtrof their lien to the other categories gained in the 



matter of seniority thou h they 'Acre junior to the 

petitioner in the list of Olaims/Commorcial Inspectors 

as detaited in paraao.ph. 5 of the petition. 

Thlt as a consequencri of the transfer of 1i6n 

the said oppobite-parties as also others were deeaod 

to be promoted in scale Its. 550-750 much c.,-;r1icr to the 

petitio.ner. The respective elates of promotion to the 

grade of Es. 550-750 of the petitioner and the said 

opposite-parties nos. 3 to 3 are as follows:- 

L• 	 at of promotion 
0 • 
	 in scale 

1ts.550-750 

1. 0.3.Tancion 	 19.6.1977 
Petitioner 

f.;).erma.(0.P.no.3) 	Not =al-acted 

B.N.Reasad(0.P.no.4) 	1\.Tot prorao'd 
(5•(:)1  .p. 	(0.P..no. 5) ,r1Tot promoi-ed 

. .Verma ( 0.P. no.6) Not promoted  

Dee file d date 
of promotion 
'nth° trans-
.erred cato6. c.r 
in 6r. Rs.550-
750 

L, 
30.7. 1975 

11.6,1. 1975 

23.9.1976 

23.9.19 76 

12. That it is relevant to indicate that the five 

uategoidas of the Oommcrcial Jepartient have a 

combined seniority for purposes of Class IIGazetted 

posts. ,3,t the said selection by reason of the deeard 

date of promotion opposite-party no.3 was called 

for sup pie me n'atr v it ten test for Dr omo tion/se lee t ion 

of Class II •Gazetted post , Traffic Branch held on 

15.3.1980. The petitioner as Shown above was senior 

to the said opposite-party no.3 in the Claims/ 

CoaLmarcial Inspectors cadre but by reason of the 
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deemed date of promotion assigned to the said 

opposite-party no.3 in the lien ixansferred category 

as considered senior to the petitioner and vbis 

calhd for the said selection. It may also be 

indicate that ultia-Aely the selection could not 

materialise and the result tas not published. Th.se 

facts have been given to sho,. the prejudice caused to 

the petitioners legal ri Its in the matter of seniority 

vis-a-vis the opposite-part les by reason of the 

transfer af lion to the other categories. 

13!  That the petitioner when he ea-me to know al' the 

order contained in the Tilemorandum dated 17.12.197 

and consequent earlier deemd date of promotion being 

assigned to oppo:dte-parties nos. 3 to 6, tfite 

patiti.444e-r preferred a representation on 15.12.1980 

to opposite-party no.2. The said representation , as 

sent under registered post T4ith acknaded,mnt due 

receipt and the same was duly delivered on 20th 

4):cembar, 1930. T:ith a viol, to place on record the 

facts and grounds raised therein iy the betitiorrir in 

the said representation a true copy of the same is 

being annexed as L\nnIxt.u.e no. 3 to this. petition. 

14. 	pel.u::,a1 of the said representation, spricially 

p,-.-xa 13 would show that the petitioner th.tre in hAs 

indicated that if hc had ix.)7.3n given an opportunity 

of exercising his option for transfer of lion as 

was don 3 in the case of oth.er apprertiees,  already 

confirmed on the posts of sates Inspector/Olaims 



-10- 

Inspector , the petitioner ,,,ould have opted for the 

transfer of his lien from the post of 31a5ms Inspector 

to the post of .-ates Inspector/ ,teservation .;uptrvisor. 

4 It is stated that on the date 'hen the option was 

culled for seniority list of sates Inspectors and 

a6servution ..)upervisors bad bon issued and the 

petitioner )„ith a view to facilitate exercise of 
ito tc,;— 

option could have known where he stoodbetter and 

earlier prospects of promotion. 

15. That had the petitioner been given lion in the 

category of ieservation :,upervisors or lt-t LeS 

Inspectors either by granting him a proper opportunity 

of Xrcising option or by judicious administrative 

action on the basis of seniority of Commercial 

4parentice8, the petitioner would have become senior 

to the talizxin Inspectors (non-apprentice Group) 

who were promoted in scale Rs. 250-380 (46) in their 

cadre lonL,  after his joining onthe working post of 

Jlaims/Coramerc ial Inspector. This would, be e vid -nt 

from the chat indic 	 ;:rj 	- 

,..•••••*••• •••••••I... wok *0 	 •,011.001.00, 	 *I Y.* am.. raw ...rot* wat 	
*news a.. mom 	 •••••••• 

TTaaiC 	 of j.rpotion in the  gade  of  	 

	

Rs.250-380( A0) 	1114.370-475(1) 	lis.450-575(4)/ 

	

/ 455-700 (R6) 	/550-750(R6f 	700-900(0.0) 

2    	3 	4 

1.0.P.Gupta 	21.5.1957(as 	11.9.1989(as ,ioser- 3.9.1974 

	

4eservation 	vation 6uperv4,sor 	as Claims/ 

	

6. uper visor) 	by 	lec t ion) 	jomml.InsTylc- 
tof by 
senior it y.  



..11111••••• omit I  

29.3.1971 as 
Li. ate s I eisioe 
tor 

20.11. 1975 	. do. 

7.4.1977 as 
ass Insooc or 

by seize tiori. 

1081 s 	sea' va- 
t ion 1.kpi3.•ovisor 
by sr31act ion 

1982 as Jlaipasi 
(;,DaniInspector   
by selection and 
af f.%ir TpaSS 
goods (p) 

-do- 

3.7.1976 by 
se niuLc ity 

6.3. 1975 as 
2vat ion 

visor 
by sen lac ity 

-do- 

- 

30.7.1975 as 
S 	ST/3 C 
by 

4,11.11 1O1 ]jJ 

14.8. 1275 as 
Li.utos Insp,ac - 
tor by 
3io ity 

-do- 

_ 

2.7 .1976 as 
LtoS Insoect 

by select Ion 

30. 3. 1977 as 
LL ate S IfISIN3C ho: 
by select ion 

-do- 

3.1.1.6.1:isr a 	-do- 

4 .B.P . 	ra 	"'do"' 

5 . Chu ra 
	7. 10.1972 as 

adc ash 
	

atitos Ins- 
pC tor 

	

raw ar i 	16. Z. 1973 as 
citôs 	- 

tar 

7.1ilatiabie Pd. 24 .11. 1937 as 
..wsarvat ion 
ollat.,2 V ibor 

.kiP. 6huic.1 a 	3.3.19'63 as 
SOr v at ion 

Jul) 21' visor 

. Ah.dadullah 	23 . 38 

1•11001111 104/111010.• WOK ...M.o.. 

6.1. own )ov4 oppo-iita-buety no.3 Lo as junior 

to the pd tit loner -.Line working and no.v if, lien 

in 	ails/Gan:liter cial InspectorS calir .9 by reason of 

transfer of his lie n to the catna.ory of 

Ir:sctorS --.tas I:1En a to bet snio to the petitioner 

in 8' ado Its. 550-750 and also senior to .:1/6ri 1.K. 
v • 	" 	- 1,16.-4.1. (11. 	 prakabh 	a and 

rn 
L. 

13. it. That oopositiI-party no.3 was called for 

written test of . .ates' Inspector Exade Rs. 700-900 

on 15.5.1981 and as 	ted as''LLt.:ias Insoector. 



P44. 

-12- 

	

viTh (1)  • .,..Tora , pur's In• -'-1- or dated 	• ••• 
/ 	'ch  

3.1.1932 . On the othl,r hand, the petitioneras 

culled for a vritb3n test for selection to the 

post of 31aims/Jomaero lel Inspectors in grade Rs.700-

900 by Clen -',.cal ::ari _er (p)/ (,`xoralchour's lettnr datod 

3.9.1981 and viva voca t.st on 12.10.±981. The 

petitioner was solocted and placed in the panel at 

ial no. 12 vide aoner al -aneolf. 	)/aorakhn ' s 

letter dated 1.2.1982 a true copy of ',hich is being 

annexed as pnexura no. 4 to this petition. 
‘c' 

17. That the gain in the Jaatter of seniority -Audi 

opposi purty no.3/ OVZ.0 the petitioner by reason of 

transfer, of the lien was alsorafleetiJd in the 

gade of its. 700-900 in which scale of pay hn was 

deemod to have been promoted witheffect from 

2.7.1.--)76 though actually ha apry-Jurryi at a scilection 

for the said grade of iis.700-900 on 15..5.1981. 

13. Th-t siahlLrly opposite-parties nos. 5 and 6 
..... 

by reason CIO tro,ns_er of taeir li-3n to the :Toorls 	coise- 

cadre ',Lore deemed to be promoted in grade its. 550-750 

with effect from 23.9.1976 dine opposite-party no.4 

,ias deemed to have bean Dr omo 4;1 d in the said grade 

with effect from 11.5.1975A, Rricyyd; 	trivr. 

It is r3levant to indicate that nr-dther of 

oppodte-parties nos. 4 to6 whose liens were 

transrrod to other catat,,,ories actually Jorkd in the 

chan6ad catec;ories any tine even af tar the transfer 

of their lien. They appeared alo% ,ith. the 
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petitio.ner for the post of Coamercial Inspector 

grade its. 700-900 in Ja year 198 1 the result of 

which v,as published on 1.2.1982. In -̀heir case 

therofoca transi'or of the lien ,,,as a  wre napar 

ansactjon. The pe t it i prier was even door ived of such 

a Promotion desnite his havins made representations 

in that behalf. 

That since the petitioners represe&ation dated 

15.12.1980 evoked no response,he submitted another 

representation by Jay of reminder ,which was fervaried 

to the G-eneral Yiana.,er ':zorakhpur, 	by 

the .uirec -,or General , 	J)..). 0t5  let tar dated 

3. 1. 1983. 

That by General ,,,anasir,  , 	 , Gyakhp ur s 

letter dated 24.3.1983 a notice as circulated 

intimating that a selection for the posts of hlviV 

AjOs (Group 3) , 	 against 75 ner cent of 

vacancies as to be held on 17.4.198 3 . The list 

4 of elisible candidates appinded floret o shoed 

the petitiona's name at serial no. 44 and his place 

of .orking as 	D „ but the said circular was again 

not addressed to the Jirector General, 2,L6,0 or the 

pe tit loners imandi ate Conti' oiling Officer in the 

0 With the result that the petitioner could not 

receive intimation of the said selection. It was 

by chance that the petitioner happened tobe at 

Gorakhpur on 33.1.1983 on official duty and taere 

he learnt that a vitten test for the post of ak;6/ 

AvOt s Had been conducted on 17.4.1983. ,aftiar 



-14- 

ainin, knowledge of the said fact,the petitioner 

sought interview withthe ahi2f Commorc ial uper inten-

dant on 18.4.1983 in the :iveninL, and apprised him 

of the f acts ind.cated above. The Jhief Gomfacrc ial 

aiper in te ndo 	-,ias kind enoue;h to ask the n 3 tit ionar 

to give willinjrass to appear at the supplementary 

written test to be held on 2.5.1983. 

That by lett~r cht-3 19.4.1983 adiressed to the 

Jirector General, 	nt by the jhief Personnel 

Officer (Gazetted)talchour it was mentioned that 

due to an over 	it the concerned letter dated 

24.3.1983 had not been adiressed to the Jirector 

'C346110.03 .1.1.'440. It as , thr4„:13.1. OC8 re .tuos tea 	ough 

this letter to obtain T,illin;.,ness of the potitionJ.Jr 

and to advise him to keep hiaself in readiness to 	. 

apPear in the supplemen%ary aitten test at a short 

notice. ..tilose-.2.uent1y by letter dated 20.4.1983 

the date of the written-test was intimated to be 

2.5.1983. It was also received in the off ice of the 

Jiroctor aeneral , A.1,440 on 25.4.1983 . The petitioner 

on being snared anneaund at the said sunplementary 

written examination on 2.5.1983. 	true copy of the 

said letter .  dated 19.4.1983 is being annoxed as 

.411.411L'0,_110. 5 to this petition. 

That the petitioner slualified at the said 77ritten 

test and vas called to anaiar in viva voce test 

0.10113 ' , Ith other ,ivalified candidates. The 

pdtitioners name in the list of alit;)ible candidates 

to apn ,:ar in the viva voce tost Lgás indicated tz at 
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6213,1 no. 
ckal-e-4 	- - 2-3 c— 

It is stated that again the letterA callin, for 

viva voce ;as not addressed to the ircctor aenerai, 

ar the petitioners Oontrolling, Off icer . Th.o 

petitioner was informed ati bhone ceslati 	that he 

has toapp-ar for viva voce test on 17.5.1983. It is 

stated that by reason of the said call lett -ir not 
evidently 

havinb,  been endarsld to the lArec',or :;reneral, 

the peti/tiowrs confidential reports could not have 

reached CT'  oi.a.thpur up to the tialia of his interview 

before the )ulection Board on 18.5.1983 . 

23. That it is further relevant to indicate that by 

way ofreminder to the larli-v reprsent:Ltion dated 

15.12.1980 the petitioner had submitted on 15.4.1983 

a representation by :Twr of reminder -.thich .,as for, arded 

by the ,),t0T on 15.4.1983.   The petitioner also submitted 

a copy of the said representation personally in the 

office of the k:ihief Personnel Officer (11 /4;azettod) on 

19.4.1983 where the petitioner as re4uired to submit 

h is rdlresentation,tertle—iihaatar'cListi en- 
L, 

dig*. ,ith a visr,,  to place on record the facts stated 

by the 'petitioner in the said representation dated 

15.4.1983) a true copy thereof is being annexed as 

_,_inexure  no.6  to this petition. 

24. That due to non-consideration much less taking a 

decision on the petitioners representation dated 

15.4.1983 his seniority position was not duly 

altered in the corabined •eligibility list prepared for 

all the five categories of Jortnercial Lepartitent for 
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Purposes of tie selection tothe posts ofL.4/.im.;0 . 

25. That as a conse,iuence of the lower senioi:ity 

Position of the petitiona , he could not be plepod 

in tin list of seaectad candidates for the posts of 

)[()s aien the result of the sant; %a.s decl-red 

on 20.5.1983. A true copy of the panel so declared 

is being annexed as Inexure _ no.7 to this petition. 

'PPosite-party no.3 by reason o'f the higher seniority 

illok position assisnod to him ,,as selected at the 

said selection. 

26. That Ath a view to seek radressal of his g13vancll 

the petitioner aubmitt ,d a detailed renresen-ation to 

opposite-party no.1 through proner channel on 1.6.1982 

The said reoresentation vas duly fon arded by the 

Director Aneral, 	Q. Vith 
a view of place on 

record the facts stated in the said representation 

dated 1.3.163 a true copy theof is being annexed 

as ,nnexuro _ no.1 to this petition. 

27. That even though as indicated above, 

parties nos. 4 to 6 had not ,,orked fer a 

3:1vsNii 

liens had been 
trwisferiald 

7.7 arlr in 
th C&:418 of 	 6 00  

	

tI2e0124-)120tit, 
th3 

p clic/47,001:4 3/ 
	

qt, 

the 44,04, /4.12, 

e 4902.4 Oh, 11 

ti14. 
offico r 

4),PQ/et, Q7Qt 	'43  

• 

opposite - 

single 

IA 
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±.1.1979. It is further relevant to indicate 

tdit the said opposits-parti3s nos. 4 to 6 had actually 

appeared 3lon ith the petitioner for a sol3ction 

to the post of Jlatas Inspectors go ade its. 700-900 

held in the year 1981 result thereof was declared on 

1.2 . 182. A true copy of the ce f ice order dated 

6.6.1984 is being annexed as anexure_Lo.e9 to this 

Petition. 	perusal of the sane would show that 

this benefit of larli:z deorod date of promotion in 

grade Fe. 700-900 assigned to the said oppoeita-Parties 

was solely on the basis of the transfer of their lien 

to other categories by anorder dated 17.12.1977. 

That even till date tea oetitioners rePresentations 

startin, from the rueresentAiondated 15.12.1980 and 

the various reminders thereto have remained unresponded 

and the petitioner has not been coximunicated any 

decision on the said r presentations. 

That the assignmeint of an earlier dual d date of 

promotion to opposite-parties nos. 5 and 6 in'grede 

es. 700-900 has :e lven them an undue advantage 

in tau matter of eligibility and consideration to the 

next hieher post of ;,06 Class IT. 

That it is further relevant to indicate that by 

Office Memorandum ated 17.12.1977 lien of one Lei 

3.7,.6h.arib1 was shoal to have been transferred tothe 

cadre of 3Vichirt; jimt.levisors. The said 4ri 	11.. 
e.rie 

Sher:la/04s 

 

working at the time he exercised his 

option for transfer of his lien to the ca'cre of 



L;oachin6 6upervisors inthe Food Oarporation of India 

was absorbed permanetly in the food Corporation of 

India and lAas deemed to have retired from railzay 

service with effect from  D° -10-  73  It is stated that 

the inaction on the part of the railv,ay administration 

in not affording proper opportunity to the petitiorkir 

in exerc is ing hisopt ion can be .reme die dand redressed 

by treatinE,,  the petitioners lien to have bEen 	- 

transferred in place of Lfri C.. tharma in the Coaching 

Suprvisors cadre and consequent deemr4 dates of 

ormotion to the next highar grades bein-z, assigned to 

him in grades Rs. 550-750 and Es. 700-000 in place of 

the said ,)ri 4/ • arar r a. 

That it is further relevant to ind5catz that to 

the bust of the petitioners knowledge l'haliet Eansoor 

o.!.d opposite-p,zties no. 5 and 6 had not exorcised 
, 

their options in terms of the ,tailIay:stazWz letter 

dated 17.11.1977. 

That in the circumstances detailed above and 

having no other etivally effective and speedy 

alternative rea,dy the petitioner seeks to prefer 

this petition and sets forth the folrdng, amonsts , 

others, 

(a) Because the petitioner due to the inaction 

on the part of the opposife-parties 1 and 2 in 

havint not been afforded any opportunity to 'esercise 

his option f or the transfer of lien to any other 



purposes of the selection totne posts of 

25. Thdt as a conse,iuence of the lo'ver seniority 

Position of Lie petitiondr,  , h could not be placed 

in tie list of selected candidates for the posts of 

/Os lien the result of the Sara)a5  decl-,red 

on 20.5.1983. 	true copy of the panel so declared 

IS being annexed as 	nexu.tse _ no.7 to this petition. 

-pnosite-party no.3 by reason df the higher seniority 

16E. hock position assigned to him v1as s9lected at the 

said selection. 

26. That with a view to ssok redressal of his'gri.vances 

the petitioner sabmittod a detailed represen -ation to 

opposite-party no.1 through propor channel on 1.6.1983. 

The said representation Ate duly foci, arded by the 

l'iirector Aneral, 	with a view of place on 

record the facts stated in the said representatio.n 

dated 1.6.183 a true copy thz;reof is being annexed 

as Annexure no.j to this petition. 

27. That even though as indicated above, opposite-

parties nos. 4 to 6 had not „orb:ad for a single 

day physically in the categories to which their 

liens had been transferred and have continund to 

work in the cadre of Glaims/3ommercial Inspectcrs 

tnrougliout, the petitioner was surp.rised to find 

that by Office Order dated 6.6.184 issued on behalf 

of the :lener ahanager,  , P),( 	.t).,;ail „ay , Croralthpur 

tAs said opposite-parties have been assigned deecand 

date of promotion in grade Rs. 700-900 with effect-" 
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catc6ory of the O (rimer c i al Depar t rient cannot bci 

made to suffer and the authorities vere re.uired to 

undo the mischi,q on a consideration of the 

petitioners represent-itions in that behalf. 

()) Because opposite-parties nos. 3 to 6 beim., junior 

to the petitioner in the cateaory of lahtS/ 

L; °railer 1a1 	tors have yr or1y been assined 

the deemed date of promotion on tha basis of the 

transfer of their lien to the other catat ories 

and thus thglre has been violation of. the provisions 

of articles 14 and 16 of the Oonstitution of India. 

(c) Because ev1d3ntl7 opposite-parties nos. 3 and 4 

have stolen a march over the petitioner in the 

mattcr of seniority solely 4304411,  by reason of the 

so-c allud transfer of their 1ien to other 

catoorius . The petitioner boine; sirall'rly cir-

cumstanced as the oppositc-parties should also 

have been afforded an opportunity to exercise 

the opt ion. 

(a) Because the transfer of lien at least should 

have bean done on the basis of judicious adailnis- 

sjc1ty bet een 
rYY) 	 ck. 

been 1t inview 

-1h.. 64 ck otok 

(o) because the transfer of lien, if done on the. 

trative policy and. the inter-se 

8 OlainS Inspectors should have 

While transfzrrina the lien 
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basis of ootion, should not have been allod to 

affect the seniority position of the other incumbents 

includi.n&; the petitioner. 

(f)3Jcause in vial' of the circumstance that the 

opposite-parties 4 to 6 had actually not orked 

in the chan&Ad catez;ories at any time and the so-

called transfer of the lien .,as a paper transaction, 

the petitioner was also entitled even in the event 

of absence of option on his part to be G ive n e qual 

trea tment 

(A BeCallf;e inaction of the opposite-parties in 

not takin„ a decision on tn:3 petiti -..ners representa-

tions is wholly arbitrary and caoricious. 

(h) aicause invia: of the fact that persons whose 

naLTi)s are mentioned in pa 31 of the -frit 

petition even thout
(
they had not oxerciEed the 

option were 6. iven the benefit of transfer of their 

lien, the petitioner beinz, senior to the said 

persons in conf or ad ty to the Pr inc iples under lined tlyx, 

hirticles 14 and 16 of the Constitution should have 

been afforded tie same benefit and treatment. 

he.t2efore, it is respectfully prayed that 

this Hontble Court be pleased:- 

(I) to issue a 'grit of certiorari, or avit, order or 

direction in the nature of certiorari to 4uash 
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the orders,contained inInnexure 9, dated 3.3.1984 

..as also the office memorandum dated 17. 12. 1977 

Annexure 2 tothe lAir it petition. 

to issue a writ of mandamus or a rit, order or 

directbn in the nature; of mandamus compianflinG 

opposite-parties 1 and 2 to decide the petition rs 

renrese.ntations. 

to issue a fur.  tkir r it of mandamus dommanding 

opposite-parties 1 and 2 to transfer the petitioners 

lien to the other cateE,ory prof oriaa so as to restore 

the inter so seniority bet-eon the petitioner and 

0.9p0Site -paet ieS 11CS. 3 to 6 in the ci.tegory of 

Claims/Comaercial Inspectors and other hier 

grades includinz Class II C'T attd.  

( iv) to issue such 	'Jr it (9 irec t lona: or der, 

inc1udin anal' der as to costs which in the c ir cums-

tances of the case this 'Lion' ble Court may deem just 

)4-

-4t 

and or.  oper . 

Jated LucLnovi 

.44uust 	, 1°84 

(3.C.Saksena) 
4dvoc ate 

Counsel for the petitioner 



r 

AP` •Ayri?: .  

HIGH' cquRr 
ALL;riArail,1311  

S. 

V '4  

In '7,116 Eon ,  hie High. (.;ourt of ju.dicature at llehabad, 

(Lucknow Bench) ,Lacknow 

Af f id avit 

in 

Petition under4.4rt :Leib 226 of the Cons ti t ut ion 
of India 

me, ••• 

it Petition No. 	of 1934 

C.B.Tanclo.n 
	 -Pot it i iner 

Union of India and others 
	 -Opo-p arties 

)(- 

I, .3.Tandon, aged about 43 yvzs, son of 

late 	i .3.L.Tandon, at present posted as 

Chief Technical Assist:ant (Ooamercial) in Traffic 

and &esearch Directorate, 	, Manak Naar, 

Lucknow, do hereby solemnly take oath and affirm as 

under:- 

1. That I am petitioner in the above-noted rit 

petition and ani fully ac,ivainted with the facts of 

the case. 

2. That con':ents of Daras 1 to 31 of the accompanying 

octition ore 'true to ;.ny own knowledge. 

3. That Annexures 1 to 9 have been compared and are 

certified to be true copies. 

Dated Lucknow 
	 onent 

,uust vi— , 1984 
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4‘poR 3 

I, the deponent named above, do hare by 

verify that contents of paras 1 to 3 

are tato to my own kno4e,d3e. 110 part of it 

is false and nothirc material has been 

conceal$d; so help me :TS  d. 	
C 5:16t„.4 

atd ucic.novv 	 Debonent 

19134 

I identify the deponent who has siEned in y prosence. 

4r iv as tava) 
Olerk to i 3. U. 	Advocate 

olcanly aff iriEd before me on /), 

at 	a.faiNa- by 	13  

jh 	

a 1)-c   

deponEmt who is identif led by 

clerk to 	i 	-  

4Evocate,Hi6h Uourt, allaiabad. I have satisfied 

my'self by xaminin6  the deponent that he understands 

the contents of the affidavit which has been read out 

rA.  ,Ad 
le'n  4  

and explained by ze. 

Cr7ANDRA 

YAV N3-Nv't‘, 

) 

LUCKn6o 

N. 
it 	) 	t) 

Late 
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Cro-av"-  • 

in the honible High Court of Judicature at Allanabad 

Lucknow Bench,Lucknow. 

Petition No. 	of 194 
C.B.Tandon  	petitioner 

versus 

Union of India and another s 	opp.parties 

L,rine Xu 

NORTH EASTERN RAIL:AY 

MEMORANDUM 

On representationf rola a section of staff 

that appropriate representation has not been given 

to the 4ommerciai apprentices in various commercial 

categories ins ca.le Rs.250-380/ As 455-70u ... 

as per Board's instruction,the position was reviewed 

and it has been decided that all Inspectors tazea 

from commercial apprantice group and .ho were working 

in the revised scale of Es.455-700 on 1.1.1973 diould 

ue givea lieu in identical scale in any of the followin 

5 categories. 

1.Cratus/Coamercial Inspector, 

2.Rates Inspector, 

3.Beservation Supervisor. 

4.Goods Supervisor, 

5. Coaching supervisor. 

All inapectorsof comllierc_al apprentices group 

(names given on the revezse) are ,th,erefore,re„uired 

to give their preference of absorption in the above 

5 categories in the order of their choice.Their 
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options shOuld reach APO/T/Gorakhpur by 

1.12.77.It may cleaily be noted that those whose 

options are not received by APO/T/Gord4hpur ti- 1 

1.12.77 vA.11 be c rAasidered to have no preference 

or in other words they will be considered to have 

denied preference to all the thove categories. 

Sd/-  0.D.Agaihotri 

Chief Cmmitercial Superintendent 

No.E/210/15/OVAVC/Apprentices/VI/L005e GKP.Dated 

17.11.1977 

Copy foxwarded for information end necessary 

action to : 

1.011„0/000/CCS/GIACCS/MSIGorakhpur. 

2.The DCS/NER/IZN,LJN,BSO & w and Dy.DS/CEE. 

3.The employee concerned .. C.A.Shwua under --y. 

lanager tclaia FZd !ohadipur 013. 

Sd/- Illegible 
17.11.77 

For General Aanager(p) 
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List of Commercial Apprenticos in ord,,,,r of seniority. 

Sl.No. Name of staff 	Designation 	place of worizi,.4.;. 

1.shri m.P.Kausal 
	

DCI 
	

GKPIUnder COO 

2. 	C.A.Shalma 	Me 
	 GKP,Un,,er Dy.,anager 

(Claimsji.C.I. 
Mohiddipur 

Goralchpur. 

El 

U 

B.P.Singh 

C.B.7andon 

DOI 

DCI 

" 

" 

Maheahwar Prasad 

S.N.Velma tt 
J 

S.P.Singh 
I 

Baijnath Praoad 

" Promod Krishna 

D.K.Asthana 

Khalid 'ansoor ft 

" Nareadra Kumar 

,-.N.pandey 

" E.S.Verma 

GKP under cpLo 

LJ-1. 
REEO/1K0/C/0 
Director .2raffie. 

eP under 000 

LJN 

LJN 

GKI? under 

-PJ 

Under IICO/Coal 

BSB 

GKP under 	J.1 

UN 

3." 	B.S.Rawal 

4. 

5. 

 
 
 

 
 

 

1). 

14. 	6.I.Sia6h 

" L.C.Srivastava 

A.N.Yadava 

v.R.Baig 	2 

ArA 
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7 , 
In the Hon•ble High, Court of Judicature at Allahaba.d 

Lucknow Bench, Lucknow 

Petition No. 	of 1984 

C.B.Taudon 	 • • • • 	• • • • • 
	..petitioner 

h 

54- 

e 

versus 

Union of India and anothers..... ...opp.parties 

Annexure No • 	 

NORTH EASTERN RAILU AY 

ME.MOR.A.,iDUN 

In terms of Railway Board's order contained 

in their letter No.E(NG)57/ERI/12 dated 10.1.1958 

read w itht heir furtherletter NO.E(NG)641,11I/2 

dated 6.11.1984,the commercial Apprentices 

recruited against 255 of the annual vacancies in 

the categories of Col.thiercial Inspec.tors/ 

Supervisors Ei ho u 1 ci have een all tedto these 

categories but alLtost al I the coladiercial, 

apprentices recruited so f ar were posted as 

co,wiLercial Inspectors oly.On representations 

received from & section of staff-  who were 

adversely affected,the Laatter was given thoughtfu: 

consideration and it has been decided to transfer 

lien of the following eight Collimercial 

Inspecgors out of 19 v,ho were appointed frog 

commercial apprentices g oup to other categories 

if Inspector siSuperiisors n scale Rs .455-700/-

(RS) with ffect f rola the date theywere appointed 

on regular basis in scale Il5.250-380(AS)/455-70(  

(11S ) in the Comnercial Departm ent 
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Names S SA, 

Rates Inspector. 

L.C.I./C.I. 
1.shri B.S.Rawal 

2. 	" C B. Tandon_ 

D.K. Asthana 

f 	I S.N. Name of the coaliserET 	sp 
whose  lien has been ch=,ged 

0 s 
. 	th- lien is allotted 

1111111101 	 

1. 

2. 

••••••••••••••••••••••••••••*• 

Shri S.^2.1Caushal 
It 	C. %Sharma 

Coaching Supervisor. 

-do- 	-do- 

r 
II B. P. Singh liate s Inspector. 

4. tt S.N.Verma liates Inspector. 

* 
it Baij iiath prasad Reservation Supervisor. 

6. It Khalid Mansoor Goods Supervisor 

 . 	ft 
S . P . S ingh Goods Supervisor 

1 
 R. S.Verma Goods Supervisor. 

The 	ove transfers of liens have been tone 

accoulaodating to the extent possible the optionsjpreterence 

-s receivedf ro a the s taif concerned in rewonse to the 

ateaorandua issued vide G.M(P) t f.-) letter of even nuaber 

dated 17/18.11.77. 

hereaaining 11 coiaaercia2 ates .1.nspoctors n.aaed 

below will continue to hold their respective liens as 
_ 

c 	s/Coia terci al/Rate s Inspectors: - 

3. 	.. 	:Mahe shwar riltsad 	-do- 
•it 	Sudhanahu Yd.SinG 	-co- 

it 	proaod Kri -shna 	-do- 

1111111111i11111111111mml...-- 

it8.g2gaiic'et6T: t  ID 
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SN. 	Names 	Category to which lian is allotted 

Shri Narendra.7_10aar 	DOI/ GI 

A.N.Pandey 	 - do-it 

R. C. Shrivastava 	- do- 

 ar_ Nath Yadav 	- do- 

M. Beg. 

Dated 17 .12.1977 Sd/- 

(0.T4 nihotrii 
Chief Colamercial Supdt. 

No.E/210/15/0/;ATC/Apprentice/VI *Loose Gorakhpur dated 17.12. 

77 

Copy forardedi or infoI7ation and necessary action to 

1•1.1 

(TLO/CCO/ACCS (G)/LCCS(MS) N7. :Ly. Go rahhpur. 

Div sional Superintendents 	 I I zatnagar 

!Ilcknow varanasi, Samastiru r and Dy. D. . iSonpur. 

3.F . A. & C! ,.O N.T.ailay Go rak. 117,u 1.. 

. 	( 	) N.E.1aiiway Go rakhp ui 

5.-he employee concerned. 

Sd/- 17712-77 
(2) 

General manager ( p) 

yA% 	Truec opy 
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In the Hon' ble High. Ciourt of Judicature 

(LucknoTiv• 	no !a) ,Luck.now 

at 411d.-..alau, 

    

,x it 	t it ion no. 	of 1984 

J.B.Tandon 

	

	 -*Petltipner 

VWSUS 

Union of India and others 	 -Opp-part les 

lex.ura no.3 

The Ohiof 0021Mer0 ial :upor intandant , 
17orth L'astern 
aoralthour 

Throuh Propr ;:hannel 

Transfer of lienof k;oramercial .4.iporant1ces in 
the identical scalas in other coaaarcial 
categories 

II/Loose datA 17. 2.1077 and no. 4210/15/13-4= 
Let no. 210/15/o/.iiji4pRrzniiices/ 

5 dated 30.'6/1.7.1978 

The petitioner be3s to submit as under: - 

1. That the petitioner along .itlithe folio ing par-

sons ;,„tro recruited as joaacrcial 411nie tJ nt lea 

through a jiway ,Aorvic..t oin..11is,..)ion under different 

batches and after compl.:Jtion of the training they 
1 

D 

were out on the working post in the scale of fis.250-3e 

(a'o) now ils. 455-?00(4 in thn Olains/Qoaaercial 

Inspect or cadre and the senior ity of the pet it loner 

vis -a-vis the other incunbonts we fixed as 

pr seniacity list issued by J...,.(?) vide their letter 

no. 4255/Joa.alk,v1/41 dated 20.9.1972 as shown 

balo:- 



ht 

.-Taare of apprent ice 	Date of appointant in 
the workin6' post as 3I/ 

0.1.3.Tandon 

47.3r i 	;. Ver 

Baij '1;7ath Prasad 

43.Firi nalid 'Llansur 

6'atycnd Pratap•L'..oinda  

30.5.1966 

11.9. 1967 

3.3.1968 

„.) .4 .19C-8 

22.3. 1968 

2. Th. t the petitiona was recruited into the service 

thoush AaiLay j-,ervice L.ommission in the second batch 

uthile dari 	 rocraited in thn third batch 

and ri Biljnuth Prasad, Khaii ansur joined as app- 

rentice later on and 6;hr i 	csae in the next 

batch. 446 Sae). Lill the persons are much junior to 

the pet it Iona . 

3. That the petitioner has come to kncx,2 that a cir-

c ular no. ",;/ 210/ 15/0/./ v L/Apprtent ices/VI/Loose du 

17.11. 1977 vs josued by jiL(P) askinb-,  fake the opt in 

and prof:.rences of the c °Imre jai aPpr nt ces who 

wereabsa bed as ate s ,Glai.-n.s/0ommer cial Inspector 

and were orkin::-; inthe revised scale of 1'6.455-700 on 

1.1.1973 for the lion in the identical scale on any of 

the f olio 	lye cat or 

(I)‘.1ai.a.s/.1,oarg:rcial Inspector 

(ii) ,:k,ates Inspector 

( iii) 	sal- vat ion oupervisor 

Goods ;upervisor 

JoachinG 

4.n:tat the petitioner at the time of the issue of 

the circular dated 17.11.1077 had beenworkin under 

Director General esech, 	ins and ..tandards . 

Or&Ltnisat ion, initry of L.ailvvays, Luck.-.no-226 011 
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and he as spared on transfer. vide :if(I))/IZY let,ter 

T.7o. L/283/ I')•;1 . 	dat3d 5.3.1(376 in reference to 

GLI(P)/ aT.2 letter no. '0/210/15/ 17-3/WE/0T dated 

17.1.1976 in terms 11 Director :kneral ID,(30,Lucknowi 3  

1et4.;er no.:4..LT /32 dated 11.12 1975. • 

5. That the copy of the said circular igirOtioned in 

pa 3 above raar.ding asKik.; of option in res,..)ect of 

chanj,e of lien as for„erded to the f ollo ik; for 

inf or aut ion and necessary action. 

1.PLO/CC;0/(.1T) 	b(713)/:Torakhpur 

-.0Sts 	 •.51)3-  and y• 

Employ'as concerned. 

6. That the said copy e to the euplope concerned too 
t., was =it sent tiaroLOtrieir controllik; officer s 

xontioned at no. 1 and 2 of para 5. 

6. That th.o copy of the said circular v3s not sent/ 

endorsed to the Director saner al, _LDLC,Lackno-a 

undlr whom the pot it loner had been :r king althourji 

hiS naTie was shown on the reverse of the said 

circulpr at item no.5 in order of seniority, as 

the pet it ionar had no id or mat ionand ,t heref ace , 

was unable to exercise his option for the change of 

lien for the post of 1 /4)1alais/JoanEr0 ial Inspector to th( 

Dthar cator ies as referred in the circular. 

8 That the other persons seam to have giventheir 

option far the chancy3 of their lien from the 

post of the lailas/Oomaercial Inspector to other cate

gories as a result of -,hich the administration 

the liens frail the post of Jluius/omrcial 

such 



Inspectors to '-.)ther catejories from the date of 

appoint nont in the orkin,,.  post vide 	(P)/1" 

let'xtr no. it/210/15/0/11'A; /Aporentice/vi-100&3 dated 

17.12.1.977 ;thereby the follr,tdA; chani;es in the li?,ns 

of the ryirsons junior to tha petitionor have been .nade 

as andar:- 

)1( 

,.. 	'jaw 	 ,Jubl-dt,-.1-1tive lisn 	LiPn trans- 
no. 	 (oListir4) 	ferred to 

48 ..ir i 3. r. liar ma 	1 /4;ladras Inspector sates Inspector 

49.:.iri 3.T.T.Prasad 	-do- 	2t,eser vat ion 
oupervisor 

50..zi nalid 1:,:ansur 	-do- 	aoods ,Jup9rvisor 

51 .or 1 .P. ingh 	-do- 	-do- 

That the order no. V210/ 15/ 0/.,4,Apiront ice/vi/ 

1, oose dated 17.12.1977 was based on the opt ions/ 

preforenAs given by the staff in reference to letter 

no. L/210/15/0/h;i4Appratios/vi-1oose dated 17.11.1977 

That in accordance idththesaid chan,e of liens, 

iri 	,Verma, I in cf,rade Rs. 455-700 1.,,a5 posted as 

,iates Inspector vide :L(P) CrI:CE) lett:a no. Z/210/15/18-4 

/6 ctatod 30.6.1078/1-7 -1973 and his promotion in grade 

ks. 550-750 ,,as deemed bith effect from. 30.7.1975 

which as known in advance. 

11. That the PetitiorEr was promoted in the scale of 

its. 550-750 vide :21-.:(P) letter no. 210/15/17-4/6  dated 

16.5.1977 reach e1ir than ohri ,.4. --.Veraa but fit!' the 

cnanje of lien 	.T.T.7erma from the cadre of Claims 

Insplac"cie tothat of sates Inspector, a junior to 

the pot it loner , has been deom3d. to be senior inaide 

550-750 and tn.4threny adversely of feted the chances 
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of promotion of p titiorkli., due to not buin, „,iven 

an opportunity to f6xe.bciL;e his option and to °lye 

porf or mance 6 	to any of the five eateories.  

12. That as a r.osalt of the deemed seniority 'oar; 

j.-..rior,a-1 was called f 	rittntst f or the prompt ion 

and se1,3ction of lass II(:Tazet ted post) of the Traf fie 

Branch held on 15.6.1980 vide :4- (P) Letter no. i7254/ 

4-73(1) dated 7.5.1980 vhilce the petitioner though 

senior to ri ,4.7.7erma was not called for the said 

selection. Besides r i 	 , du -J to the change 

of lien to the post of .Lates Inspector, has also been 

promoted in scale s.700-900h 	vine:::;,i(T)) letter no. 2,10/ 

15/18 -3/ 6 -iated. 20.9. 1980, 	to the petitioner. 

13. That if the ottion ',mild have been communicated to 

the petitioner as ,.as done in the case of th.er  

apprentices already conlifaled on the post of 1.i.ates 

Inspect or/ Cliias Inspector, the p6t it ionr,..r ould have 

opted for the transfer of lien from the post of 

Inspector tothe post of sates Inspector/Aeservation 

Sun,rvisor etc . and hewould have ben cjIren the 

preferan3e being senior to c.azi :0•7'7.Verm3  and others 

referred to above, as the petitioner and others were 
"el in knou of facts that the promotion in the dates 

Inspector cadre is better than the post of Claims 

Inspector, and thus the rijat of the petit: oner Has 

bu 	f f .30 t 

14. That the petitionor did not receive the circular 

letter no. J/210/0/4.444apprenticePfl/loose dated 

17.11.1977 or any subsequent comunication in this 

respect which affected him adversely. 
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15. It is,threfoc, rcustâ that the.; petitionrr 

may be 81lo43d to exercise his option to L;ive his 

preference for transferrinG his lien to any of 

the five catec6ories so that his seniority vis-a-vis 

wit a his juniors .nay not be aims sely affected. 

Thankin you, 

( 
	

Dated 15.12.1980 

Yours faithfully )  
(U.B.Tandon) 

Chief Technical 4ssistant (Coml.) 
1060.,Luckr.low 226011 

Copy to:- 

Copy in advance by reE,istered post. 
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In tho 	High Gout of judicature at h-illahabad, 

(Lucknow Bench) ,Luckno,,,,: 

it Pa t it i 
	 of 1984 

'%1 3.Tandon 	 -Pa it ionzr 

Ve.,rUS 

Uni.,.)n of India and others 	 -Opo-7)art los 

,11,nexur, no.5 

o..„,;/254/448/ Pt.I(I) OLTil. at2d 19.1.1983 

Tho 	B6oe aeiOrai, 

Lu.okno,i 

6ub:- Oelection for the post ,of "t1 /4;c0/O 
o( up 3' aE;ainst 75,o of vac anc les 

.011.11•10 

It has been d3c ided t of win a panel of 

23 persons for the posts of ,i05/40 (Group '3') 

a[2.;a in at 754" of vac anc los . 	.Accardinly, a no t I- 

c,-tt ionof evon nulab3r dated 24.3.1983 has been 

circalat:d to the Uontrollin, Officers of the 

candidates concer.lad but dw3 ta ov-IrsUit the 

copy of the sane could not br: adLz;reri to you. 

such the copy of th,3 aforesaid notification 

is sent huo',.ith. 

2. It is,ther3foro, rociuestell kin9ly to obtain 

tho willin.-- ness or otherwise from. 4hii 

Tandon, JI of ,:‘,1.0/ Lacknov.; and for -,yerd 

the saino in a scralied i.c. cover addressed to hri 

P 	i 	, y.120  ( ‘-'Jra2e ttred )/ N.Z 

lakhpur. The candicia.le concerned aio.y be advised 



'X‘to 
40 

-2- 

to kmp him in readin,Iss to oppuar at ta3 

supplemontary yr ittan 	in a short notic3. 

P1oast5 ackno.11c1,$ rIceipt of this le tr. 

AS ab0V5 

d. P..Tiauiik 

(1).u1ik) 
J. OPObaz 

For, asfal 7,ana4r 

, 



( 1•5 c4--etc'sk 

In tho Hon'ble HiEli Court-  of Tudicaburs at :.illahabad,. 

(Lucknov,i 33n0h),Lucknow 

Petition 0. 	of 1934 

.3.Tandon 	 --PetitionDr 

Union of India and others 	 — 	')-1) f; S 

,,,,,Lnexure  no. 6 

Jhief 	afore ial 6uper in •L••Ident , 
l•ortil. .6;astern   ai1ay, 
Gorallpur 

The D uji Proper t.;hannel 

, 

Lub:-Transfer of lien of i.;orarrorC.ai  430ra /11;5_-
0es in the identical scales in 61-her 
JOLD.113reial cateories. 

) let tlx no. V210/15/6hi i0/14p Pee n - 
tice[II Loose dated 17.12.1977 and 
17.11.1977. 

iiespectfully I bk;/ to subait a 	lines for 

your kind favourable considerationto6et the fir 

play and justice at your bonic,'='n• hands. 

1. On the above ref ..ronca and the subject I had sent 

rny repr lsen 	(advance copy) to the Jhi,If 

eam..ni Ire i al ‘AllYlf inc ndent , 	 , LT' or all' ur 

under reisitered post .ith ack„o.,1.2 ,:,:_pent due on 

15. 12. 1980 vhih„as duly face ived in your office 

on 40 .12 .1930. The said rape 	n t ion 'gas also 

forwarded tiro 	pr op Jr channel vIu 	,Lu.,kno- 

letter no. 2,P.V1520 dated 29.12.1980 but no reply 

has been received so far. The copy of the 

repr:Isintation is enclosed for ready ref 'llenco. 



It ..euld be seen in paras 5 to 7 of tie 

reprersent-  itisn taut I could not ixlccise qr option 

foe the caan,e of 1in to t., 3 other cate,goisic.,is wich 

has ativIrs3ly affuctid 2iy carr as p,lesons junior 

to so as joa,lercial Inspector, haw; bsco:T: senior 

either by:,.;ivinj their option to otT)r cp,tiories 

or transferrinG the lien by the administ:rdtion.The 

administration has also not crd tr.-, fix Val lien 

judiciously keening into view of the seniority 

posit ion. 

In this connection I have to state had I 0:1,:in 

iV3 fl an op2ortanity to ex,2.ecise the option :61,y positior 

could have been diffrz-3nt to --hat it is At preso.nt 

and the prsons junior to :39 would not have superseded 

ne as posit ion aftø transfer of tha. lien to other 

catecjorias 	known to ev3ryvody.and even to the 

administra t ion. 

4. I once 3.ain submit that your E,00dself would be 

kind enough to look into the matter and call for 

the papers personally and see the injustice -4hich has 

Paten liatid to fir and I on sure you 	be convinced 

to t 	injustice don..., to TO and decide the 

issue for tru.nsferrine; my lion on administrative 

grounds in the categnry :thr,re my juniors Should not 

become senior to in under pararaph 2011 of the 

Indian aily stablishmer.t Uode Volume II or 

JlaY be olloved to exercise lily o)t ion to give 
prenrence for transferring the lien to any of the 
five cateLorics. further I Joulci request you that I 

b-3 may gin i ve a chance to explain ay case n person if 
there is any further clar ificat ion necessary. 

Thanli.in. you, 

15.4.1983 
L'nel. One 

Yours faithfully, 
i.0.3.Tandon 

Zi( °Dana) 
a ikoo , Lucknow 



4.3 
In the Hon Ole High Court of Judicature at ,A,2.3.ahao' ad. 

Lu el:now Bench, LucinoW. 

rit Petition No. 	of 1984 

C . B. Tan do n 	 

 

....Petitioner 

 

versu s 

	

Union of India and mothers 	op.  parties 

Lanexule No.  7  

NORTH EASTERN R LILT AY 

	

No.E/254/4-78/Pt.1(I) Commi. 	Office of the G. M. (P) 
Go.rakhpur Dated 20.5.198:5 

The OCSICCO.ACCS(G) l'6ddl.CMS,Addl.CLO,DJ.00S/014.DY.CCS 

(Survey) 

The Sr. IsCS/I711. LjN, S771BSB. 

t-12 he '00(G) ,500 Caat es.  ,SC'T 	DOS/UN, DOZ/CTO/Gz-P• 

The S ( c at erine)/G111'. DOS /SIJ 	to D1/4/ LJN SCO/H:::,; 

The AOLilefund) ACS /GI), LOS/BSBI 2XZ/SEE, ACS/SIZ 

The Area Of fi c er/MFP , 2,C0( 	 ACS/ I Z.N LO0( 

marketing), 

The ;ipo(cL)/c, 	cosiiczN I Aco(Tc)/c-KTIAcs/EEIArea 

of fic er/SHtl. 

The -05/LKO9ACS/SEE, AGO/A-ET/GET • 

The DRA/LjN, I ZN, Bs B, LEBaspj.  

The Ly.COS/Con/Gla.110/SYJe,BSB,IZN elJA. 

N.E.Rail  ay.  

Sub Selection for information of a panel f or 

promotion to the poet of -C V7:CO (Group •B` ) 

against 755 o f vacncies.  

Ref . Thi s Office notification No .7/254/4-78/.2t •I (I 

Goland .)Dat ed 24.3.83. 

.0.. or .•.• 

As a result of the selection held on 17.4.83,2.5,8) 

and 17/18.5.8:5 for promotion to the post of 4,C0/ .46( 

Class II) against 75% of vacancies the following 

candidates have been selected for the post of  



-2- 

(Glass II) in scale hs.650-1200(liS)• 

77767--Nalte 	 DesignaIlon 

1.Shri*B.S.Rawal 

2.Shri 0.P.Gupta 

3.Shri E.7-,.Kaushal 

44ari Jitto haa 

5.Shri M.S.Gahlaut, 

6.Shri 

7.Shri M.S.Mishra, 

8.Shri S.N.Prasad 

9.Shri B.P.Singh 

10.shri S.N.Varma 

11.shri K.K.Agarwal, 

1UShri 

13.shri G.P.Rastogi 

14.Shri Yuvraj singh, 

15.shri G.K.Srtvastava 

16.Shri Raja'Singh, 

17.shri Trakash Chandra.  

16.Shrt D.D.Kureel,(SC) 

19.Shri B.N.Prasad(SC) 

20.1,Shri :Lam Baran(SC) 

Adhcc ACC/GYT. 

Adhoc/ACS/LJN 

Adhoc ;40/G,-.P 

Adhoc ACS/SEE 

Adhoc 4s/sw 

Cl/BB 

.z,z/GKT 

Adhoc ACO/GLY 

Adhoc/ACS/LZN 

Adhoc/,'.CS/SE 

Adhoc/ACS/I2N 

Adhoc/ACO/Gia. 

Adhoc/ACO/GP. 

Adhoc/40/GKP. 

Ldhoc/ACO/GKP. 

Adhoc/ -CO/GKP. 

.I/GI(1)  

Cl/LJN 

Cl/G'11). 

Cl/Nakhjuhgle. 

21.Shri h.L.Ghoddhury,(SC).C.IILJN 

1•611.1•MMIEWNI.O. 

The above panel will be provisional,Genelal 
Manager has approved the panel on 20.5.83. 

The c andidates concerned ,day be iniorAed 

accordingly. 

Sd/-  Illegible 
I.C.Maulik 

20/5/85 
For General ,laaager (I) 



, 
11, 	1.1-(D4. (.0t,l- 0,1 jt,kci4 trAIA-rt. at 44. 61/43Ct 

(561/4),  C 1C"NAI  13 t-y, ci-,) 04.k tfr..,,,,,,,,, 	as' 
-,., ':. \Af ,,, • f ' P401'6- No .. i  

North 7,astern Railwy, A 

Thc General Mannger, 	
, 

(,h:Ta4,4(..--,„ 	PchficAxiT 
Ilr-,\Nt.0-1! -..-9 . Gorakhpur. 

1 	 , 	 (Through P raper Channel) Ontre,- 01 ket4c-o--.461t.4,3  

1 	 albs-i.Trnnsfer of lien ef Commercial Apprentices in the 
inhieal xnxIszs seinles in the other Commereial , 

, 	 t 	 categoric. 
1 	

4 

ii)Solestien for the pest of ACS/ACO(Greup B) against 
71010 vacaneies. 

Refs., 0 MOP) letter Ne.g/210/15/g/AVC/Aprrentiee/V1 loone 
dated 17.11.77 and 17.1207. 

11) GM(P) eiroular NeJ/254/4.72/Part I(i) ammo% 
it 244.83. 

War. row ••• 

14 
	

riespectfully I beg to submit the followln "acts fey 

1cinz7 consideration to revt fair piny nd justiet , benign hanfl. 

1 IrF rocruit 	Comm rciol Apprertic% thrtmIgh Raily 

Service Commission,t11ahabad in F.F.TtailT.cy  in 196l664 in the second 

bn.tch in rf5fArneA,  te the Railvtly :reardis 	lettr Ne.E(N.G)57/itr4/12 

dated. 10.148 and E0064 R11/2 tlateet 6.11.64.After eempletion 

of the prescribed training,I was pestc. en the werking pest in the 

scale ,25O( A) in the CLtim/Ccumertia1 ekLre wi0o COS(P)ie 1,ter 

nee.1X/210/15/17(loese) d 1 ed.30.5.66. 

The two other Commercial Apprentices of my batch i.e. 8/3hri 

ri.s.P.Rwai and B.P.Singh after eompletien eL tralning were posted 

in tht Ittez eadre vide CCS(P)Is letter WeiL.,14/210/15/1$ dated 

21.12.65 in scale N.2506320(AS).Later en, en theraprese,rtation of 

Raqls Inspectors, Shri 73.P.Singh,Rates Insreeter wns tdtherawn asi 

tr-,.nsferred from Rates Branch te CluIrs T3raIneh vide CC,I(P)es 

letter Vo.fl/II/210/15/16 dated.161111.6..E6 and pest043 as Clairs 

Inspector vide Asstt. Cemmereinl Offietr(E) letter NO.IND/13/5/TCP/OD 

dated. 24.6.66. 

V4hri S.P40 7ausal and CO.Cho:ra 14he were also recruited 

as Correreii ,Trrentiee ir the first batch in the year loso wer 

were posteC in Claims/Commercial cadr,/464 premeted in senle 1ts.250.3PC 

P.T.0 



S/Ltri 3.P.Kausa1 ax 4 	 uf,h4, were else recruited 

as Car oreial Apr.tc i tiv first Catch in the ye;).r 1960 leer. 

posteC. in Claine/Commercta '..are tri prometee in senle ?..250.11110 from 

1.2.64 after working for one year in the scale of N.205-280 as per 

Board. letter Yo.E(NG)/57/NFI/12 kated 10.1.58. 

Srj S al.Verma ITith ,ipme other Commercial pprentlw's 

was rteruite through hallway Service Ciortr•lission, Allahabad in the third 

batch of Comercial apprentices in the 1965. anri S.N.I.ferma 3.2 

war posted on. t& workint post in Claims/Commercial care on 11.9.67 

and the seniowity of the netitioner vis.al.vis the other incutfoents 

tke Claims/Comrercial were fixed P. per seniority list issued by 

0M(P) 

 

vii dl their lcfter 1To.13/255/Com/DCl/VI dt.20.9.72 ag shown below:. 

Name of Apprertice Date of apneirtment, 
pr.Nrotion the working 
.3t as Cl/DCL VET 

sc. 1. S.P.KmIsal 1.2.64 
31 2.C.M.Sharma 1.2.64 
45 
46 

301.P.Singh 
4.C.F5.Tonion 

21.12.65 
30.5.f6 

4741 5.4hoshwar Prnsai 6.9.67 
414 6. Salaam, 11.9.67 
49. 7. Suihansu Pd.Singh 11.9.67 

 S. Bfai Nath l'rasa 6.3.611 
 9. 	Premed Krishna 6.34162 

52: 10.D.K.Asthana 6,3.68 50. 11.Kha1id Mnsoor 3.4.62 
54. 12. Narondra Kumar 22.6•611 
55. Satender Iratap Singh 10.7.611 
MC. A.N.Paniety 7.3.70 

A 57. R.S.Verma 

All the Oomnercial :•.pprentices recruitel in different yea.rs ir the 

separate hatches were posted on the working post in the scale rt.250.380 

in the Clair/Coirkerein.1 'Inspector cadre except Sri Ti.a.11a,Jal vho was 

rested as Rates Inspector as mentiene0 in para 2 above. 

Sri B.P.Sineh, myself and 5hri S.11.Versr. Claims Inspect." ow were 

promoted in the scale of Rs.335.425 vide Dy.CCVC( ) letter No.210/15/17/ 

ilated.19.6.72. 

t to the third pay contlissin report effective from :st 
Jan.173 the icradrs 250.380 nnd 3.425 of lixe claims/Commercial endre 
were nerved inte) revised stale 1.3.455.700/.. 

PoTo0e, 
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8. 	The ssniority position a on 1.4.75 in the revised scale 
below:. 
Ito455.700 in the Claim/Commercial ea re as issuee by GM(P) is given 

S.N. Name of Employee/ 
Commercial 
pprentice. 

Date of OfCiel-
!,romotion ating 

Confir-
med. 

length 
of So.. 
rvieo as 

1.4.75. 

Ad2ustod long., 
tit of service 1 
to reflect 
intorosesenior
4. 

 

2*. S.P.Kausal 
29. C.IiI.Sham 

B.P.Singh 
C.-134441Jan 

4. Mahoekwar Pd. 
S.U.Varua 

S.P.Singh 
411. Balj Nath Pd. 
49, Proust" KriShm 
gb. D.X.Aathasa 
51v Ihalid 'Unmoor 

Norondra Kumar 
Satendra PrataF 

-ingh 
56. R.S.Verua 
67. R.C.rivastava 
73. A.N. Tadava 

1.2.64 
1.2.64 
21.12.65 
30.6.66 
11. 9. 67 
11.9.67 
11.9.67 
6.3.63 
6.3.62 
6.1.62 
8.4.61 
3.4.6E 

224.6.611 
7.3.70 
2. 6.70 
20.4:74  

X X R 
Conft, 11 2 0 

° 	112 0 
9.3j0 

2 106 
7 620 
7.6.20 
7.6,20 
7025 
7 0 25 
7 0 25 
6 11 23 
6 11 22 

ti 	6  
5 
4 

Offt. 0 

11 	2 
sifts 6 

0 
0 
6 

5 6 
7 6 20 
7 6 20 
7 6 20 
7 025 
7 0 25 
7
c  

0 
11 

25 
23 

6 11 23 

6 9 9 
5 025 

4 g22 
011 12 

99 
02$ 
9 22 
11 12 

9. 	In terms of Director GerirZ MIO/LucknvOs letter No.ART/79 
date1.11.12.74 ani in reference to GY(P)/GIr letter Wo.R/210/1107.3/V1/ 
Loose TIT 4ated.17.12.75 ana 17.1.75 1 was spare l vide DAWN) letter Ns: 
5/2111/DCl/(11) dated. 5.8.76. to carry out the transfer on promotion 

as Ar.Technien1 AssistrIlt(Comercial) in. vrado 550450 under DO/111r0 
Sinte then I have bf, en •:7orking on RDSO/Iteknow. 

10 	Shri B.P.Singh and myself were _promoted as Conpercia1/01aims Inspector by seniority in scale of N.550.760 vide GN(P) letter No. 
1110/15/17.11/6 deft!. 14/23.6.77, a copy of Aich vas ensorsed and sent 
to IDSO/Lucknow for information. 

11. 	On representation from a section of staff that aprreprinte 
representation has not been done to kt the Comercial caegories 
in scale 2500.380/.(A6) Rs.455.6700(RS) as per Poards instructions the 
position was reviewed waft a circular Po.E/210/14/CAVC/Apprentice/VI/Loose 
dated.17.11.77 was issueJ by Gmlo/Grp( copy enclosed as Annexure.0) ,askinE for the opetien (And preftences of the Commercial Apprentivs 
were absorved as Rates, Claims/Commercial Inspector and, were working 
in the revised scale of N.4566700 on. 1.1.73, the enforcement date of III 

Counission, fir the lien in the identical scale in any of the follow. 
In 	five categories by 1.12.77. 

1. 	Claims/Oommercial Inspt,ctor. 
II) Rates Inspector. 

iii) Reservation %rpervisor. 
Vsl:/4/101111elervisor. 
AiA 

v) Coaching 3nperv1sor. 
xia 
eSaiculNaAls ot tven endersei to the 

*eater lereril,nPWrLuiIow 	 n I var workIng trough 



0., 

X, 

my name vas in the list riven on the reverse of the said circular at 
item re•5 in order of seniority. Pmen employees espy was not received 

by me ,Mch too should have been sent thronth ny controlling srficer to a 

engtre proper Plid timely dtlivrry of sueh 0 vital comunicrtion 

particularly ,,,tien the tine lirit !!et for excereising the option was only 

15 days 11.o urto 1.12.77 fret the date of irsae 	th,: letter. P& gush, 

est no irforeption and vas uniole to excercise my p option/men prefes 

rence ftrtht ehante of lien in order of pre e re to other cateeortes 

as referred to in the cirular. 
707 
IS. Vide GlAtzlink memorandum No02/210/14/0/AVCApprent1ce/6/Loose dated, 
17.12.77 
002277 (enol4sed at Annexurelas) issued in reference to circular 

4. 
V. even 7o0 dated.17.11.77, the lien of the followine Couvercifil 

Inspectors ort of 19 Who were appointed from CorrerciA. Apprentlee 

Grou 1,1; 3 transferred to other categories of Greur of Inspretor/SuDerw 

rivrepl 1,1-, sap e N455:7000110 w.e.f. date they were appointeC on 

regular 	is in swJle 1s.4554,00 in the CommeTTial Depa7Acent t 

dons aftr,- thought Nil consideretien ef the representation if the 

staff w, were adversely atfeete,.1 and aeeemodating to the extent .  

possible the optionierefrenees received from the staff. 

4, 104. Name of the Comvorcial Inspector" 	Category to Whieh the lien 
Apprentice Whose lien has been 	is allotted. 

chvIr,e(1.  

1.Art P.Kauspl 

" 

!M•P.aingh 

" S.N.Verma 

ft Batj Nath Pd. 

Coaohing Supervisor 

&Low 

Rates Inspector 

14es TWatiOr SUperVi3er 

Khalid Mansions 
	 Goois .3apr. 

" Satyendra Pratap Singh 	 Uoods Wpervisor. 

" r•S.VeriO 	 ad*. 
The remaining 11 Conmerei01/".ates Inspector incll,dine myself 

cortinue to hold the lien as Claios/Courercial Inspector. 



4c/ 

446 
4. 	The OWy ef the erid Hisrusesli utoits *as est osillerso. 

tc my eortrollirr: 	tor 	10,41frAVImekrov 	 roe4v04 

pose  I Ate tikins elttw,4011 Itor4t is dark at tip noas uss rot corilitoro. 

rar chaining 	iitut tieing worth sootoo 17v t7 ostiorriritfl7 Aye t* 

*they oot.eloyle* 7 elorbil also t.. 	pitd er other gpwor.‘,/,e0.1 woad 

tett  who var. ,orrlefre *ft Corretetrti "Nore.tor eittoor 	Oostior 4.411 Me. 

1.E• 	 1, ifi?siCe134t1ely tbP Satyr wet avyroirtime 	preeem 

tee in Ito tog,10 of Nossoio t0 frms 1,40404in thl.! Clt1ivo/CI*1 

Vvroottlr oo*re %weir in O. 10.410 of ilioNCL71110 MAI" IlkovAirot forth. 

104*.Ntist $,In the grotleL al" roMONV110 of CltolstliCooseolidol 

Nos 4unforii''••ialv,441  Cipprortfor of fiteitit Vateu) who; blob. 

woritiog past r 	a 2rIspoirtisio S trade 1U14010•3Z0 	411.811 

as. silio 1.rorete in titIo net.te of tteT00•900 frovp 80'70 .41h 

to V kri 001.111ouiWal,„ 	'way tviessiterring t1?it 3 	 cro 

vigor vid• 16110ororino rsfer?ei to *boo Morro uIt4;-7, eriattstr1 

.r4motog in tko sPlo 	N7CC.900 !tam 114414$ 14.1.7* rut 41.1,!'s0,1 to 

-,y4mtlatit1 tit :VI la of %41'7',C.VK 	ge.3•711 	sueit 

**ftikfip lhri 3,Avol in tkr g7A4t lof 1147C18  pnt, 

20. 	 11/ot to oneordlmo with thP0 	wvimto4 tioms  fl 

'41* vtv,  .1tot W'reft VP *Pa vOg VrowI 	
p0, 11 or 

bialgoill$4,4"4t3i stp RAI vontiore 4. tn  7,set1 10e":"1:71 or4 	Get*Vertit 

elnotrig 4,11`*r or.rontIcos 	os ClAtstoreroserl.1,  7rorvews 

as Ultaktion: ist v,orre 	rbs.ove beic, 00. novjes. 	*oil ape tttitle 

Iwts Ovpen trrt!Orr04 to erth,or 	 sontt6tmo4 tiroatritil 

aro • lloy 4ares 	ts I,. promote,' r stole of L•5504110 as urrior 

106 l'enoh ecr110 to mo Os I VOQ 041101404 as CIVIXSO CommLanrolottor 

vith 14r1 1!.P4.315gb idke ism r7 bat4b Otto, 

- 

R 
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S.No.Nane working as 

Comrtrcial 
Insrector 

0.111.01.1....001101•1010.0001•116.116 	 

Oote of as  

(550.750) 
CI 	iorit . 

ll'ansfer the 
lien to other 
cateeorfel. 

%Named date 
ilromotion in , 
grade 550480, 

 

 

 

 

 

 

iri B.POingh 

„;.N.VrtrmA 

"rla 	TrAnsr 

"Saterdre Fratap 
Sinth. 

"R.i:,eVerma 

As a result of 

B.P.Sing ni. Uhri S.U.Verwl were called for the supplementary written 

/l est for thu pronotton an 3elcotion 1 of Class II Garettec flest of the 

Traffic branch held on 15,6.60 vide GYAOss leter Pea/254/4/71M It. 

,eihile I 'lough senior te Ihrl. 1.F.Varna P;s. Claims Cemml. Tnspecte . 

rot cartel for the s yd selection for no fault of nine. 

Ilhen 1 came to knoy of the factos montir,ne in pains 11 t77,  r 
made a representntior o2 15.1240 wit advolce cor7 to the Chisf Corm: 

64t., li.B.Rlyi/GKP under i(egintered p st with ti) 1411.1e4as illtvered 

on 0.12.80 and vaS stit to CPO Office on 24/26.12440.The said represe. 

tation Ics also foruerled to CM(P) through proper channel v1d7 DGIRDSO, 

Lucknow lettnr No.FDP/1520 dated. :9.12.80.The copy of -the re7re,ertatif 

enc1osm0 as AnnexureICI. 

lg. 	In the sn.iri representaiien I have entionei in parL 13 that 

had the ,-eticner been e,iven thn ap ,  rtunity t- excercise fq;ti.on for 

transfer of lien, a ias done it the cas. of other ap rentices elrea'y 

confirmed Ai the .rest ef Claims/(1r].. cr Rates inspectec, the petition,  

would have opted fir *le transfer of lien from the post ef Claims/Claim 

inspector as the petitioner and ether emildateslicrt like ghri 71.q.Re 

h jhri N.Vel-mr, nC 4hri Meteshl4ar 	welrell. (Is the 

edrini tration kner the ).rnspects if proeletlem wttnilPtle in ofifferent 

cateories at t!te stage on 	nef o ie tcor 	cis cntegories. 

19.6.'77 	Rates Inspector 	30.7.76 , 
re rrofloted 	 30." .78 

Not knorn 	Re..ervat'on Oupr. 	11.6.75 

Hot p-sucted 
	

Gceds Imor• 	23.9.76 

23.9.76 

.do. 	 3.9.76 

'!,hts deemea late of prerotier serierJty (.3hri 



Date of vromotion 
14111 	in the erde of R. 

250.3SO S)/425.700 as 
	ANSMINIMP.111111110,110.1 

)1. 

OP.Onpta.21.5.67(as resN. 
rvP_tion super. 
visor) 

rwal. 29.3.71 as 
hates Inspector 

41. 
	

ke), 

Had I been tivenlic.n L the catet;ery • f Reservation StAporvisori 

Ra$its Inspeetor either trantinc 10C. t rtn5ty to excercise orstion or 

by judieious adninistrr‘tivr,  Ration re the baAig 1 
	

ftrprentieOSI 

won14 hnve beef** 'enter te 	Irspeeter14.0p .r. reltiop e,r4 	it. 

'ore promoted 111 serle of P2.2110.310(AS) in their eadre lore afr my 

vmemrinittrtrmimmtmtM4412,WARtittlxlmix pristine on tho werkint !lest IV 

C1a1/Camr1. Inspector, though they were work/re /le Mellor grade in 

at the t ire of galling of optienhreferences. 

Date of nromoti3r 
in the gra,,c L./70x 
.475N-0/50.• 
mias)  

11.9.69(as Heserva. 
Uoi L.uporvisor) 
bl selection. 

.7.75 as 
Rates Inspector 
by seniority. 

nate of or.tomotion 
*WM-in lirdo 
or 	6"5',313)/ 

tv‘O 

3•9.74 RS 1air.3/CO7M1 
InSreetAr 4 seniorit3 

as.Bates 
InsrPetim by 
sel,rction. 

4.8,k'srn 	eittee 
	 14.4.175 as ates 
	300.77 as ',:ftes 

Insr-cter 
	 Insnector by 

seniority. 	 sele.ctitn. 

B.P.Agantral. 	 side. 

5, piti CharAta 7.10.72 as ,late..3 20.11,75 
Inspector. 

T sr: *Ms Te war!. 	16.3.73 ap 	3.7.76 by 	7.4.77 Rs 7intes 

	

Pates Innpec4,er seniority. 	Insrmetor by 
selection. 

6.U.75 	 1941 as lieservat. Nahabi Pi. 	24.11.67 as 
leselwatical 	reservation 	ion supervisor b: 
alpr. 	 supervisor 	sc,lection. 

by seniority. 
E. E.P i Ihukla. 	2.6.$$ as 	 .do. 	19$2 Rn clRims/ 

Reservation 	 06771.Inspeetor 

.ti-3' 	

1.;III:ab  •  

l g 	1; and  a   r,r^ 

Ahmadullah. 	2346.44 	 mdse. 	 ..dor. 

UhriWA.VOrma, Climsieonl Inspect4r, z was junier to m ale uaf 

workint as Claims Inspector in the grade mf N.455.700 ari Shri 7.0P.Sinft 

Who was promoted in the scale F6.550.750 as Claims/Corrl Ir.specter with 

re as mentiQmJ in par a re.10, were deemed to tbe senier in grade Of N4 



11. 

	 10-1)  

*Drug 

660450 to Ihrl, r;.K.Ar,arwrIl, lhri M.S.Misra, 1171. 71.P.T71.1 and 
5hr1. Prrkash Chandra, Ratts Inspeeters cnly by jnstment of their 

lien rates branch, as they were stnior ir g rate 250o380 than aleve 

name, persons end ,rre placed below Phri 7.S.Paval paste as Rates 

Inspecter. They were aMloe promoted as Rates Inspeeters ir the scale 
of 147006900 vide GA.(t) letter Fe. W0_0/16/12.3/6 dt.20.9.30. 

Chri 	arA 3ri 	 caneâ.  for 
ft.70,06-90C in 15,541 and they were selected as Rates Inspector es *op 

- wc other hand I was called f4r the written test for the selection of 

clains/cemmercial Insi7ectr vide G.M.(1),GIT's letter De.4/254/WW6/ 

(ii) .it.%9.81 and viva ca Let in 12.10.81. T was selectel and 

aeed in the Tanel at erial E..12 vide GV(P)/Gnis letter No4120/ 
4/9 la tt.l.L.Z2 and a copy of the s::411e, was sent ts the WiaNLIC. 

Vit. *ffice irJe 1124.16 circulated b: GIW/GIV promotion 

rd by letter T4.Ea/255/151,1/76/6 df.2.12.22 the InsTector it 3ftri 

f.p.aingh and Ihri 	'ates Inspector vas deemed from 2.7.76 

im grain of %14,7006900, Sh.B.W.Prasad Rest!rvatioi. i upervioor vas 

teemed to be promoted in the scale of its.560,7500 from 11.6.75, Ah. 

nand Marseer, ',F)atyerrlra I:ratap Singh and Ihri R.I.Vernz 

9Rpdts., were deemed t* be 7.q.erdited in, the grde P3.550450 fron 

23.9.76, 14hese lilt were tr?nsferred in reference t4 GMIO/Gnols 

1-tter 74.Mair10/16/Orniarentice/6 dt.17.4.77. gere I 9at to 

erThasise 	B.L.Prasad Satyendra 	and. shri L.7,.Verma 

Cilainsi/Cerml. Inspector, Whcse lien were transferred as referred abemv 

* lescrvatien 73uperviser/Goods Oupdt, neither actually transferred t4 

vor;.; int that cate,ery by the aamlnistrafioa nor they lorkad in 
)A tiv cn 	ate:ory till the time they were wqrcfed as Comul•Inspee, 

; 
in the trade of Ilz.7006.900 nith me in the year 194. 

A reminder of fay representation dated 154240 ,das TAW 

jgdadericix sPnt to GV(1)/00 vide DG/RDA's letter re.73/1520 dt. 



2/0.1.C3 in reference to WV)/ Kt s lettAr 74.7/2141.14/17.3/6/Loose 

/C.LiT 	2047•42 mentioning that the dedislon or ry aveta fzrwarde 

ocrlier to GM(P)/GEP vide endorsement No.BPB/1520 dt.29.12440 may 

be CeAltIrieflt 	The copy If the said letter tr enclosed at !III-osxupeDi 

24. 	Vide GM119/GKPIs letter T!I.F/254/4.78/Part 1(7) -Corercial 

dt•240.8:11  a notificatien mes issued aeeinst 751 of vner.ncies, enc_ 

losing the list of elleile candidates ;.ric71 to give gheir 0.171ngress 

or otherilise to a7pear in the 'i4.itten test to he held 4,n 17•443. 

Thoueh in the eneloseo list of thp snjd. letter my nrmewas at Serial 

140.4V Shoving the TT! ee fvorRind in ROW, but am sorry' to.  state 

that ths 	latter 	was net nOlressed to DG/RD30, lacknow 

with the Terult th7t T mid not apperx on the writtcn test en 17.444 

25. 	It was only ly chance that I visited Gerakhpur 041 

tn AAlt7 and eme to know that the written test for the 

; 	IGIKOOs ha4tn(1414atletetj on 17,443.Thereforet  I sought 

interviuw with tLe ma or* 4-le scan() datlit the cvewint! si4ti aWlmv4 

,i11/1 of ite p4sitivr, 	nxin414.;:c dt.15.4.43 of ry earlier rt,resontatie 

4:.;.15.124410 rei,anliat transfer of 	p. ,;,essell to Art RoWalwari 

CC.; 	oRs also Oven. He vEs kind k'nou6h to ask re to Five tte 

willingnesfl to 9CC/4WY to nr.;enr ir the supple:aeLlAry writteri 

‘)1 test ma s•4•136 Az oopy pi the ramir dt.15.4.8:1 z:atqlguith MT 

earl or represnntation dt.15.12.20 wos also iivcD to the GU(P)/GAP 

en -„i.)..a•ii3xxrcedatm ,.trler clear receipt. A copy of the reminier dt• 

15•4•U3 of tie representation is enclosed at Annexure 

,r4:1;?I fY1  

26, 	A letter ro.E/254/473/Part I()/ 	dt.19•443 

Wressed to TIRDSO Du:know was tvlit by Dy.CP0(04)/GIT enclosing 

the coy of letter ef (mon re. dt. 24043 ventioning that due to 

an wersight the eoncormd le'Ler was net nidressd to DG/!WO LIT• 

It as requestefi thrqlgh this letter to obtain the Alliroess ani adi 

se 4hri Cur•Tanden ti;) ke4at hir.sclf inrendiness to a;;eal% in the 

suprlertn4r:r written trst at a shert mtice• Further Dy.C1.0(Gaz) 

vide their letter of even no. At.20414.13 advised the dnte of written 

 



•• 	 O#7 

o106. 

iiiiiilittheaxixtiestaalwastannuatinitua atAitiax,11XMCWIltintill 
thl4Aiii:4AI4Xlattaxxtimehtblim7' xxillirtgnrw5outcatttztrolitrixthebriftextbre 
tszkaziaAAMMOI1X office of DG/R140 on 26.4.40.cooriinrly I was 

sapred 't:e appear in the writtensuipplei4ent-4t-y examination en 
A rminder dt.1.5.4.n of my earlier representation dt. 15.12.80 ,4ns “lso 
forwarded to the 014(?)/GFP alone with 41lintnes:7 vid DO/ROW tucknlw 
scalc OMTPr'T letter re.FTB/1520 dt.29/30 .411 thich ,4as delivered to the 
pivot Clerk ef Dy4C10(Gaz) en 2.5.23. 

27, 	en the bPsis of written exumina ion held on T7,0 4,ola arl 1.9.13 
a letter nulter 	54,14,73/eart 1(7)/ Commercial di..12.5.83 enelosinr 

a list of eligible ennlidlle to aw-,en- in the triva ,rcce test 4as Isrued 

Though Lly name wasat erial Tanner 34 in the enclesv,i 7ist 
ft 

#2,1: tho sr.id 1ct4 er but the !ter vas net a:31.essed tn the DGADSO Lueknosn, 

lev6v#,,tr, on receipt , ))110ne mes3age I could et e to Gorakrre- 16.543 

for viva vac to be held on 17/12.5.33. Iar sorry to state that as a 

resulI of this lapse, i.e. rot adlrersing/enviorsiLg a cony ef 90/-3.D!T IAKO, 
sy (”n!'17,tirt1 5.ey.,ort3 c4uld not pc.rha!)s rectch Gor7kh-olr unto thc tine 

tf ry 7'r , erv1vw before the selection Beard en 16..5.43. 

	

21. 	I gave a rePresentatien again dt.16.5.0 to GY.(Celre-1) 	nM(P) 

copy enoloseTt at anzesure for requeatinz them to dc!cide ry seniority 

irv,„ 	Lefere finn:Usrtitn cf the 	h3..ct seloctien and to 1..en,rrc 

the :,.njustico done ,o re, 

	

29. 	At the tiaa of my viva vc t 	i 1V.S.3, the Chjef Cer-., 
4upit,, /44 wts one 'If 11-4r morber 	;;elmotioli  Board, , ytestiovod vn,1 

enquirsi from me the iiisl_ute regudina 117 seniority vilich I exti1eire4  to 
r t 

MIR 4214sartieular rn4 tLe seleetien boar, in general.. Ads 0,ews that the 

aucre 42 oy rsprescntatiens recarang seniertty. 

Fr 	VI*4 has beet. stated above , it wall be clear thats.,  

) 	I Lave b,.,eatied th op,ortunity at exert:lair,. 	or,)lert )7er 

trancVer 017 riy lien to Omer comverciel. cttteoeries r rst dør1n e Dry 

of tht letter to aufitliG, LUekrow nsr admi:UstraLion at their e:n initiativ 
took judicisous action vacant* by trahoferrilig 111, lift to any other cate 

Tc„G, 



Thus effecting, uy senierity position adversely. 

fledetniled rosittAn has been explain ir 	20 above ard also 

para 4 of the representation dt.16.5.23. 

re decision has yet been taken 4,-A my rending representation 

made en 15.12.1,0 folloved by reffnders ;11d 7ersonal intervies with 

CC9/T4E.Eallwty as stated above, thus affectinr my clear chances of 

selectiron as ,CS/ACO Jn the selection held on 17,114543. 

ijoi) 	provisional panel of 21 candielates has been declared on 

to..5.1n agadnst the sGlection held ftr formatien of panel or 23 ACS/ 

40s. aari 5,Natirma Who joined ss Comrercial Apprentice,later than me 

antCjhri B.5.f.awalii 	Colvel:(Aal 4prentioes mf my 

tatch, S/Shri 0.P.Gupta. 11.3. isra and PrakaSh Chardra(non•e7-rentice 

group) 14hc were s'leTted in gaile5008C Tuch inter than me al 

mentioned in para. 20 above, are on tne prorislenal ranel. I believe. 

that I have suffered a lot Lccisin Qin my representati n dt.15•12.80 

(followei. by rominders) has not yet berita'ken. 

iv) 	Becruse 2 mere candidates are still In to b," empanelled for 

complete the panel ef 23 cnaidates, it is humbly requested. thnt I 

4.4 kindly e assiftv due seniority wer Shri '3.N.Vorma and empanelled 

in the selection mf ACS/COs he-k on 17/12.5.12. 

'Jithlaest rcnards:- 

Dt•14.6.83 
Yours faithfully, 

(0.13.1*NDON) 
C.T.A.(Commererl) 

Direetorzte of Traffic Research 
H.Ds5.0•Lucknowii 

g 
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In the Honible High Court of Judicature at Allahabad 

Lucknow Bdnch, Lucknow. 

Writ Petition No. 4526 of 1964 

C.B.Tandon 	 • • • 
	 Petitioner 

Versus 
,.."-f,...,....4  

i ,........t 	......,,,4e,.., 

o --.." of India & o9lers oiri
P  

. Opp. parties 
J.,  j: 	 \),A  

1984 
A,!  

AFf DAVIT 
) H1 !74.10) ,8 	179:,,RI 

ALL 1-1AEIA,D 

Counter artittavl.‘ ‘,i1 behal 
at-Sagli—lasIS112. 4....2., 

I, Gorakh Nath aged about 57 years son of 

Late Sri N.N.Lal resident of 393/B, Bichhia Model 

Colony, Gorakhpur do hereby solemnly affirm and state 

on oath as under :- 

That the deponent is working as .hseistant 

Personnel Orticer, N..6.11ailway,Liorakhpur and is 

fully conversant with the facts of the case. The 

deponent is authorised to file this counter affidavit 

on benalf of opposite parties No. 1 and 2. 

That the deponent has read the contents of 

the writ petition and has understood the same. 

44, 	That in reply to the averments made in pare 1 

of the writ petition it is stated that the petitioner 

was appointed as Comml.Apprentice and after completion 

of the apprenticeship he as posted against the working 

post in scale Rs.250-380(AS) w.e.f. 30.5.66 as 

Commercial Inspector. 

piNA-01% 1"`")411 
/ 71)81 oi 2/- 
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That the contents of pares 2,3 another para 3 and 

para 4 of the writ petition are not disputed. 

6. 	That the averments made in pare 5 of the writ 

petition are not disputed. It is, however, stated 

that in accordance with the letter No.E(NG)57RR 1/12 

dated 10.1!1958, the Railway Board had decided that 

Commercial Apprentices should be recruited annually 

on each Railwdy to fill the maximum of 25 percent of 

annual vacancies in the post of Assistant Claims 

In 	Assistant Commercial Inspector, 

Assistant Rates Inspectors, (Goods and Coaching) 

and Assistant Inspector in grade Rs.200-300(PS)(later 

revised to Rs.250-380(AS) and now Rs.455-700(RS) in the 

Commercial Department. A copy of the Railway Board's 

letter dated 10.1.58 is filed herewith and marked 

as lennexure'A.-1 1  to tAs counter aftidavit. 

That in reply to the averments made in para 6 of 

the writ petition it is stated that the petitioner being 

willing for his transfer to the R.D.S.0./Lucknow was 

transferred from North Eastern Railway to work in the 

R.D.S.C./Lucknow temporarily in 1975 retaining his lien 

on the North Eastern Railway. The Railway Administration 

later made efforts to secure the transfer back of the 

petitioner from the R.D.S.O./Lucknow or the R.D.e.0./ 

Lucknow may absorb the petitioner finally there so that 

the lien of the petitioner retained on Nsk;.Railway may be 

determined but so far it has not materialised. 

That the averments made in para 7 of the writ 

petition are admitted. 

9! 	That the averments made in para 8 of the writ 

AN/44,11.14%, 	 3/- 
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petition are not correct and hence denied. The correct 

facts of the case are that in accordance with the 

Railway Board's letter dated 13.1.58, a copy of which 

has been filed alongwith this counter affidavit as 

Arlazg.„Aml, the Commercial Apprentices recruited 

against 25% quota, were to be absorbed in different 

categories of Assistant Commercial Inspector, Assistant 

Rates Inspector/supervisor (Goods & Coaching) and other 

Assistant Inspector for out-door duties in the Coml. 

Department. The absorption was since not done as desired 

in the Board's letter and most of the Commercial Apprentices 

were absorbed in one cadre of Comml. Inspector and not 

absorbed in other cadres on equitable distribution on 

prescribed percentage of post, it was decided by the 

Administration on receipt of representations from staff 

to diversify the Comml. Apprentices to various categories 

and their liens be fixed in different categories. Accordingly 

it was also decided that option should be called Aimi from 

the concerned staff and their transfer to other categories 

be made on the basis of the suitability of the person 

concerned and allotment of post in that category on 25% 

.̀4 
	 quota. A memorandum calling for the option was issued 

under G.M.(P)/GKP's No.E/210/15/0/AWC/Apprenticespi (Loose) 

.„4 
	dated 17.11.1977 and its copy was endorsed and issued to the 

-7 	 employee concerned including the petitioner. I:,  copy of 

the memorandum dated 17.11.1977 is annexed with this 

counter affidavit and marked as t.tpae.va..s.g_A-..2„. The list of 

employees enclosed with the memorandum bears the place of 

working of the petitioner as R.D4S.0./Lucknow, q/o Director 

Traffic. The memorandum wss issued to the petitioner on the 

address shown in the list alike the case of Shri C.M.Sharma 

21,6--tavL tivvi'vs 
4/- 
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whose place of working was shown as Gorakhpur under 

Dy.Manager (Claims), FCI, Mohaddibur, Gorakhpur. No 

afterenciation has been shown, in respect of the staff 

who were working out of the ordinary line of cadre in 

issuing the memorandum and calling for the option.. The 

petitioner has filed Annexur_q_=_I to the writ petition 

which is not the true copy of the memorandum. Copy of 

which is bsluzarel=1. to this counter affidavit. The 

petitionerhas purposely not filed copy of the memorandum 

sent to him and has filed copy of memorandum sent to 

Shri C.M.Sharma as would be evident from the endorsement.6----'- 

tsr- 

N 
Calling option was issued to the employee concerned at 

their place of working indicating in the address care of 

or under the controlling authority 2the question of sending 

the same to the controlling officer did not arise. The 

allegations contrary to the above submissions are denied. 

10.. That of the contents of para 9 of the writ petition 

it is admitted 

  

r.t.  - 	- 	sr • 

 

  

   

that according to the policy decision to diversify the 

Commercial Apprentices to various categories of Asstt. 

Commercial Inspector, Assistant Rates Inspector/Supervisor 

(Goods & Coaching) and other Assistant Inspector for out-

door duties in the Commercial department against the posts 

on 25% quota in that category, on option and suitability 

of the person concerned for that post, the C.C.S./GKP 

allotted the posts to the concerned staff under G.m.(P)/uKP 

memorandum No.E/210/15/0/AWC/ApprenticetTI/Loose dated 

17!12..77, copy of which is timuae=Z to the Writ 

Petition. The principle adopted was that on 25% quota, the 
v/ 

number of posts were worked out and alloAted to each category 
LA, 

and the competent authority viz: Chief Commercial Supdt. 

determined the suitability 
category 	

of the per3ion concerned for '6hat keeping in view the choiceq 

ge.r:en 
by them if were  

i;  
Con 1-15 _ ri 
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rec ived in the office else without option to the extent 

of number of posts earmared for the particular category. 

Thus although option of the petitioner was not received 

his case was also considered by the competent authority 

viz: C.C.S. in assigning him the category of the 

Commercial Imspector alongwith other staff in whose case 

also options were not received. The option, tailed for 

from the staff concerned was to consider the choice of 

the persons concerned as far as possible to the extent of 

number of posts allotted to a particular category on 

25% quota fixed for Commercial Apprentices and he was 

considered suitable for that post by the competent 

authority. Where there was no post on the quota fixed and 

also that person concerned was not considered suitable by 

the C.C.S. in the category for which he has opted in the 

first or second preference he was not assigned the category 

for which he had given the option in first or second 

preference for exmaple A/Shri Baij Nath Pd., Promod Krishna 

AeN.Pandey. They had opted in their first preference for 

the posts of Rates Inspector but were considered suitable 

for the post of Reservation Supervisor and Commercial 

Inspector respectively. Similar to the petitioner 6/6nri 

e.S.Rawal, Rates Inspector, Maheshwar Pd.,Comml.Inspector, 

Khalid Mansooro Comml.Inspector, Narendra Kumar,Commercial 

Inspector, S.P.Singh and R.S.Verma, Comml.Inspectors were 

notified to exercise their option but they did no give 

their option and the C.C.S. in absence of the option 

considered their cases and determined their suitability 

and allotted the posts of Rates Inspector to Shri B.S.Rawal, 
mv-k_ 

Commercial Inspector to Maheshwar Pd.,, Narendra Kumar and 

Goods Supdt to A/Vhri Khalid Mansoor, S.P.Singh R.S.Verma. 

ALreete‘vtee-41 
	 6011.11. 
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11. That the allegations made in Dare 10 of the writ 

petition are not correct hence denied. It is stated that 

the petitioner was allowed the category of Commercial 

Inspector and no person junior to the petitioner was placed 

above him in the category of Commercial Inspector. It is 

stated that seniority of a category of post is maintained 

separately upto the grade R. 700-900/840-1040 (where this 

grade exists) for each branch of Commercial Department viz: 

Commercial Inspector, Rates Inspectoro  Goods Supdt., Coaching 

Supdts, Reservation Supervisor etc, It is by chance that in 

some categories,, some persons of later batch of Commercial 

Apprentice, got promotions in higher grades earlier to the 

petitioner on availability of the higher grade posts. The 

Seniority list mentioned by the petitioner in para 5 of the 

petition relates to only one category of Comml. Inspector 

as on 1.4.75 and not of other categories viz: Rates Inspector, 

Goods bupdt., Coaching Suedt., Reservation Supervisor, etc. 

fe- 	and after the diversification of Commercial Apprentices to 

e 
	 other categories of Commercial Department in the year 1977 

the said seniority of Commercial Inspector is not material 

for comparison of seniority on posting to other categories. 

12. 	That in reply to pare 11 of the writ petition it is 

stated that after the transfer of S/Shri S.E.Verma, B.N. 

Prasad#  S.P.Singh and R.Severma to other categories they 

were given proforma seniority in scale 1,2,9.550-750 in 

reference to their juniors in the categories to which they 

were transferred. They would have got this benefit in the 

categories to which they were transferred if they had been 

originally absorbed in those categories at the appropriate 

time in terms of Railway board's orders as contained in 

Arnexure eel to this counter - idavit. , 

/4-"Lee 



13. That in reply to para 12 of the writ petition 

it is stated that by virtue of diversification of 

the lien to other cate,ories viz: Rates Inspector, 

Goods Supdt., Coaching Svpdt, etc. the employees 

listed in pare 11 of writ petition got benedt 

of scale Rs.550-750 in other categories from earlier 

date than the petitioner as Commercial Inspector as 

their juniors were already granted scale Rs.550-750 

in those categories. Similarly on the selection 

to the post of Commercial Inspector 700-900 on 

the basis of their position in scale Rs.550-750 on 

diversification of lien they have been allowed 

proforma promotion and fixation of seniority 

in grade Rs.700-900 as Commercial Inspector, 

S/Shri s.N,Nerma and B.N.Prasad have been promoted 

to Class II service after their selection and 

empanelment for the post of Class II by Selection 
t- 

Committee. 
,yee 

_ 	 The seniority ot the persons in varipus 
r,e 

categories have been assigned under the rules 

V \ 	 and integrated/combined seniority was prepared 

tor Class II selection under their provisions 

ee e 	 of the rules. 

14. 	That in reply to pare 13 of the writ petition 

it is stated that no representation dated 15.12.1980 

was received from the petitioner. It is, however, 

further stated that the petitioner submitted 

representation on 15.44983 and alongwith that 

representation a copy of the alleged representation 

dated 15.12.1980 was sent* The statement contrary to 

it are denied. 

11111,008/w" 
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15. 	That in reply to paraA.4 & 15 at the 
it is stated that 

writ petition4pption was called from the petitioner 

alongwith others as would be evident from 4.1iux110_=;! 

to this counter affidavit. Though the petitioner 

and a few others did not submit option, their 

cases were duly considered for the change of 

category as stated in earlier paragraphs and for 

the change of category as stated in earlier paragraph 

and the petitioner was aaotted the category of 

Commercial Inspector by the Chief Commercial 

Supdt., the competent authority considering other 

factors It is not necessary that it the petitioner 

had opted he would necessarily have been allotted 

the category of Rates Inspector or Reservation 

Supervisor, etc. 

16! 	That the averments made in pare 16 of the 

writ petition are not disputed. It is, however, 

stated that the categories of Rates Inspector and 

Commercial Inspectors have separate unit of seniority. 

That in reply to the averments made in para 17 

of the writ petition it is stated that after the transfer 
of opposite party No.3 to the category of Rates Inspector, 

he was given potorma promotion w.e.t. 2.7.76 with reference 
to his juniors, after he was selected tor the post ot Rates 
Inspector in scale Rs.700-900. 

That in reply to the averments made in para 18 of 

the writ petition it is stated that 61/6hri baij Nath Pd., 

S.P.Singh and R.S.Verma appeared in the selection of 
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Commercial Inspector/700-900 held in the year 1961 and 

empanelled for the said post. They were eligible to appear 

in tne selection in the capacity of Commercial Inspector 

or Goods Supervisor or Peservation Supervisor as the staff 

of all these three categories are eligible to appear on the 
ee' 

basis of their seniority as per provision of Avc,(fl-vtti 

Opposite parties No.4 to 6 were transferred to their 

respective cateeories but they were not spared and 
twee- 

hence they could not be denied tbeeircesebbem under the 

rules. 

19e 	That in reply to the averments made in pare 19 

of the writ petition it is stated thet in the 

representation of the petitioner made in the year 1983, 

one of the ground was that his case was not considered 

because the petitioner did not submit his option. Cn the 

othar hand, it has been stated in the foregoing pares 

that the case of the petitioner was duly considered alongwith 

others and he was allotted the category of Commercial 

received on this Railway, the Director General was intimated 

under this Rly's letter No.K.A/210/15/17-3/VI/La/C8T dt.3.2.63 

that his letter dated 29.10e62 as not received in this office. 
Copies of letter dt.1.1.63 /and 3.2.83 are annexed with counter 

affidavit and are 	as Annexures A-3 & A-4 respectively 

20. 	That in reply to the averments made in pares 20 & 21 

bf the writ petition it is stated that the issue of notice 
dated 24.3.63 for selection for the posts of ACWACOs(Group b) 

against 75% vacancies and issue of the letter dated 19.4.63 

addressed to Director General/R.D.S.O.Aucknow are admitted. 

  

10/- 

Alyee.A,eeteetee 

 

,J"#511171Nte., se  
e ikns ector. In regard to the alleeed representation of the 
/ 	P 

petitioner dated 15.12.1960, itis stated that tne Director 

Genera1/RDSO under his letter No.SPB-1520 dated 1.1.83 

eeitated to have sent the said representation on 29.10.62. e, 
, A ! 

_ 	/ Since no letter of the Director General/RDSO dt.29.10.82 was 

v4W 
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21. That in reply to the averments made in para 22 of the 

Writ petition it is admitted that the petitioner qualified 

in the written test and was called to appear in viva-voce 

test to be held on 17.5.83. It is denied that Director 

General, R.D.S.O. was not advised of the viva-voce test to 

be held on 17.5.83. Apart from the telegram intimating the 

date for viva-voce test telephonic messages were also given 

and the petitioner received the letter at Gorakhpur in the 

office in person on 16.5.83. The petitioner appeared in 

the viva-voce test and his confidential report was available and 

considered by the selection Con mittee. 

, 

7 n 0  

6* 
22. That/the contents of paras 23 and 24 of the Writ 

Petition it is stated that the representation of the 

petitioner was duly considered along with his representation 

of 1.6.83 and the petitioner was given a reply that nothing 

could be done in his case under General Manager 00/Gorakhpur 

lAter No. KA/210/15/17-5/Chha/Loose/C.B.rdated 11.7.1983. 

A copy of the letter dated 11.7.83 is annexed with this 

Counter Affidavit and is marked as Annexure ,A-5t. The 
o \ 

A -V 41, 

-question of revising his seniority position in the 
, 

,011WATOttare06, did not arise. 

That the contents of pare 25 of the Writ Petition 

as alLged are not admitted. It is further stated that the 

seniority alone is not the criterion for selection. 

That in reply to the averments made in pare 26 of the 

Writ Petition it is stated that the representation dated 

1.6.83 of the petitioner was duly considered and a reply was 

sent to him that nothing could be done in his case as 
17//ic 



contained in An.nexure A-51  to this Counter Affidavit. 

That in reply to the averments made in para 27 of the 

Writ Petition it is stated that opposite parties No. 4. to 6 

were transferred to the category assigned for them but they 

could not be spared on administrative ground and hence they 

were given the benefit of higher grade in their assigned 

category as admissible under rules. The facts regarding 

the selection for Rs. 700-900 for the post of Claims 

Inspector held in the year 1981 and the benefits given to 

opposite parties No. 4. to 6 is admitted and it is stated 

that the benefits were given to the opposite parties No.4 to 6 

under the provision of the rules consequent upon transfer of 

their lien to other categories. 

That in reply to the averments made in para 28 of the 

Writ Petition it is stated that no representation from the 

petitioner dated 15.12.80 was received and those received 

in the year 1983 were considered and reply sent through 

a letter dated 11.7.1983, copy of which is Annexure 'A-S' 

to this Counter Affidavit. 

That in reply to the averments made in para 29 of the 

writ petition it is stated that transfer of the staff from 

one category to another was done in compliance with the 

orders of the Railway Board filed as Annexure 'A-1 1  to this 

counter affidavit and it was done by the competent authority. 

No undue advantage has been given to them. The statement 

contrary to it is denied. 
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That in reply to the averments ,i.ede in para 30 of the 

writ petition it is stated that the fact regarding.  shri 

C.F. Sharma, as stated in the petition is admitted. It is 

further stated that shri G.m. Sharma who was assigned 

seniority was working on deputation in the Food Corporation 

of India and was not spared from that Corporation and was 

later permanently absorbed in the F.C.I. The case of the 

petitioner was fully considered and he was allotted the 

category according to the norms indicated in the foregoing 

parag: aphs. 

That in reply to the averments made in para 31 of the 

writ petition it is admitted that S/Shri Khalid Yansoor, S.P. 

siegh (Opposite Party No. 5) and R.S. Varma ( 0 pp.Party No.6) 

had not sent their option but their cases were also considered 

for assigning the category along with the petitioner by the 

competent authority as stated in reply to earlier paragraphs. 

That in reply to the averments made in para 32 of the 

writ petition it is stated that no case has been made out by 

the petitioner for intervention by this Hontble Court and the 

matter regarding transfer of lien issue involved in this 

petition as ;17ii:e has already been finally decided in Civil 

Misc. Writ Petition No. 7713 of 1978, m.s. Misra and others 

Versus Union of India and others by a judgment dated 8th 

July, 1980 delivered in the High Court of Judicature of 

Allahabad by Hontble Mr. Justice K.N.Singh and Mr. Justice 

S.J. Hyder. Besides the reliefs claimed being most 

belated ir,c1 there being delay and 'aches, the petitioner is 

not entitled to get relief prayed for. 

/2/tu,..4.4 114' 
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That .he grounds taken by the petitioner are not 

tenable in law. 

That in all the circumstances, the writ petition is 

liaole to be dismissed. 

Apt-A.W. 
Luck now 
	

DEP ONSET 

Dated: 	-10.1984. 

VERIFICATION 

I, the deponent named above do hereby verify that 
VI  

the cont exits of paragraphs  

of the counter affidavit are true to my knowledge, those 

of paragraphs 

	

	 are 

true to my knowledge based on records and those df paragraphs 

are based on legal advice. 

) 
No part of it is false aad nothing material has been 

concealed. So help me GOD. 

LIcknowtv• 
Dated: 1 .10-1984. MOUNT 

I identify the deponent who has signed before me. 

ADVOCATE 

Solemnly affirmed before me on 	)° I Li at a.m./Pm 
by 3ri 	 TA 01-k- the deponent ,who is identified 

VII 	 bY 

I have satisfied myself by examining the deponent that he 
tn! 	understands the contents of this affidavit which has been read 



‘' • 0_,J 

•-••••,....' 

()at: .. . .. 

1 
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out to him and explained by me. 



IN THZ HON 1BLE HIGH COURT OF JUDICATURE AT ALLAH ABAD 

Lucknow Bench / LUCKNOW 

Writ Petition No. 4528 of 11984 

C.B. Tandon 	• • 	 • • 
	 Petitioner 

VER8US 

Union of India & others 	 • • 
	 Opp. Parties 

ANNEXURE 	Al 

Copy of Railway Board's letter No. E(NG)57/RR1/12, New 

Delhi dated 10th January, 1958 addressed to the General 

Managers All Indian Railways. 

SUB; Recruitment and training of 
Commercial Apprentices. 

•••••••••••%•• 

Reference Board's letter No. E54RR1/14/3 dated 

5.10.55 and the replies received thereto from the Indian 

Railways. The Board have decided that Commercial 

Apprentices should be recruited annually on each railway 

eventually to fill a maximum of 25 percent of the annual 

vacancies in the posts of Asstt. Claims Inspectors / 

Supervisors, Asstt. Commercial Inspectors, Asstt. Rates 

Inspectors ( Goods and Coaching) and other Asstt. 

Inspectors in grade Rs. 200-300 in the Commercial Deptt. 

020 
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The Commercial Apprentices will, on cowletion of 

their training, be first be absorbed as Asstt. Claims / 

Commercial Inspectors / Supervisors and other Asstt. 

Inspectors, for out door duties in grade Rs. 150-225, and 

will be eligible for promotion to the grade of Rs.200-300 

after selection provided they have completed at least one 

year's service in the grade of Rs. 150.225. Such promotion 

will, however, be considered only against 25 percent of 

the annual vacancies in the scale of Rs. 200-300 for which 

selection will be held from Commercial Apprentices only 

provided they are available and found suitable. If they 

are not available, the vacancies can be filled from the 

general selection. 

3. The following terms and conditions will apply to 

these Commercial Apprentices:. 

Educational  4.1alifications:  

Graduate from a recognisedJaversity, with 

Degree in law as an additional qualification. 

Agp Limits: 

20 to 24 years. 

Period of Training:  

Two years. 

Scale of stipend: 

Rs. 100/- per month in the scale ofRs.100-5.105 

plus usual dearness allowance. 

Wical fitnesa: 

The candidate will be selected for training 

subject to medical fitness. They would belong to 

category C-1. 

)i° 



6, Board and lodging: 

Board and lodging will be charged, if they 

are accommodated in Railway Hostels. 

Leave: 

As for other apprentices. 

Pension: 

Services as an apprentice does not count 

for pension. The candidate should be governed 
r- 	 by pension rules on his appointment to working 

post. 

The number of apprentices to be recruited each year 

may be decided by the General Managers. A copy of the 

detailed syllabus of training proposed by you may be sent 

to the Board so that a standard syllabus may be furnished 

for all Railways. The apprentice tiv4 on completion of 

the training, they will be appointed against working posts 

on Railway, they will have to serve the administration for 

a period of atleast 5 years or in inhltdefault repay the 

emoluments received by them together with the cost of 

training as may be assessed by the administration who will 

be the final athority in this respect. 

The Board desire that an indent may now be placed on 

the Railway Service Commission concerned for recruitment 

of the required number of Comercial Apprentices for the 

year 1958.59 who should start their training, say by 

s 	• 

04)°  
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1st April, 1958 latest. The candidates shouT d be selected 

on the basis of a written conpetetive examination combined 

with an interview. The Board also desire that a 

Commercial Officer of the Junior Administrative grade 

should be associated with the Commission at the interview. 

The nunber of apprentices recruited against the quota 

of 1958-59 may be intinated to the Board for their 

information. 

6. The grant of stipend has the sanction of the 

President. 

Sd/. 1.11. Jain, 
Asstt. Director, Estt., 

Pailway Board. 

er7))0 



IN THE HON 1 BLE COURT OF JUDICATURE AT ALLAHABAD 

Lucknow Bench / Lucknow 

Writ Petition No. 	4528 	of 1984 

C.B. Tandon 	 S. 	 Petitioner 

VERSUS 

Union of India & others. 	 Opp. Parties 

ANNEXURE ' A - 2 

NOPTH EASTERN RAILWAY 

Memorandum 

On representation from a section of staff that 

Appropriate representation has not been given to the 

Commercial Apprentices in various commercial categories 

in scale 11,1. 250.380 AS / 455-700 RS as per 'Board's 

instruction, the position was reviewed and it has been 

decided that all Inspectors taken from Commercial 

Apprentice group and who were working in the revised 

scale of 	455-700 on 1.1.1973 should be given lien 

in identical scale in any of the following 5 categories:- 

Claims/Commercial Inspector 

Rates inspector 

Reservation supervisor 

Goods Supervisor 

Coaching Supervisor 

.2•• 
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All Inspectors of Commercia Apprentices group 

(names given on the reverse) are, therefore, required 

to give their preference of absorption in the above 

5 categories in the order of their choice. Their 

options shold reach APO(T)/Gorakhpur by 1.12.1977. It 

may clearly be noted that those whose options are not 

received by APO/T/Gorakhpur till 1.12 77 will be 

considered to have no preference, or in other words 

they will be considered to have denied preference to 

all the above categories. 

Sd/- O.D. Agnihotri, 
Chief Commercial Superintendent. 

No.E/210/15/0/AVC/Apprentices/VI/Loose 

Gorakhpur: Dated: 17/18-11-1977. 

Copy forwarded for information and necessary 

action to:- 

CPLO/CCO/ACCS/G ACCs/MS, Golakhpur 

The DCS/MR/IX, UN, BSB & SPJ and Dy. DS/SEE. 

The emp_oyee concerned as on reverse. 

for General Manager (P) 
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LIST OF COgiviaRCIAL APPRENTICES IN ORDER OF SENIOP.ITY 

SI 	 Desig. 
No. Name of Staff 	nation Place of working 

Shri S.P. Kaushal 

Shri C.M. Sharma 

Shri B.S. Rawal 

Shri B.P. Singh 

Shri C.B. Tandon 

Shri Faleshwar Prasad 

Shri S.N. Verna 

Shri S.P. Singh 

Shri Baij NathPrasad 

Shri Promod Krishna 

Shri D.R. Asthana 

shri Khalid Mansoor 

Shri Narendra Kumar 

Shri S.P. Singh 

-4-/A 15. Shri A.N. Pandey 

Shri R.S. Verma 
! 

Shri R.C. Srivastava 

10. Shri A.N. Yadava 

19. Shri ;11.R. Baig 

GXPII under COO 

GKP, under Dy.Manager 
(Claims) F.C.I. Mohiddipur 
Gorakhpur. 

GICP under CPLO 

UN 

RDSO/LKO C/o Director 
Traffic. 

UN 

BSB 

SPJ 

GKP under COO 

UN 

JAN 

SFJ 

GKP under COO 

SPJ 

under ACO/Coal 

I2N 

BSB 

GKP under DS/LJN 

JAN 



In the Honlble High Gourt of judicature at A11ahabad 

Lucknow Bench, Luuknow. 

vrjt idetitionNo. 4528 of 1984. 

C;.b.Tandon 	 ?etitioner# 

Versus 

Union of India and anothere 	 

Annexure No,. A-3. 

6overnmentJEindia-- 61inistry of RailwaYs 

ftesearch Liesigns & -Landarus Organisation. 

tieference N. tPii— 1520 	Lucknow, dated 1.1.83. 

The Ueneral inanager (P), 

Uorakhpur. 

beputation of Shri 
Offg. L'IAX0m/AW0.Lucknow. 

Ref:— Your IattLr No. 4210/15/17-3/ 
6/L/CBT dt• 20.7.82. 

____----- 

In reference to your letter quoted above, it 
is stated that before any action is taken for confimati 
ion of ,)hri G,.belandon , Ufig• CiA/C in this office 
and termination of his lien on 14.a•aai1way, pour 
decision an his aPPea1 dated 15.12.80 forwarded to 
N,.Ilailway vide endorsement No. PB/1520 dated 29.10.82 
maY please be communicated to this office. 

( inagan Lai ) 
tor birector General. 

• 



In the Hionible High Court of judicature at Allahabad 

Lucknow Bench, Lucknow. 

grit Petition No. 4 528 of 1984. 

	  Petitioner. 

Versus 

Union of India and mothers 	 OPP.Parties 

Annexure No. A-4. 

OF9T 10,1) 

1:ff19- 1:ff (57) 
trig 

- 41/2 10/15/17-Y4a micn-q-er 	f-it:- a/2/83. 

m-e ritvr*, 
offroaomoto 
9Ff cfri 

aq931 T 
1.101.111•11.••••••••••••• 

iwtrzr:- '3rrfloo 	rqificcf 
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In the Honible High Court of judicature at 111ahabad. 

Lucknow Bench, Lucknow, 

Writ Petition No. 4528 of 1984. 

C.B.Tanclon ••• 	Petitioners. 

Versus. 

Union of India and anothers 	 ).Parties. 
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In thid Hon'b1 Hih Jour t of Ju.dictare at ..-ill 

13ench),Lu3know 

• 	 for Ltsrimrolj 
110 ...se mom. 

440k 
.p1icationo. 	 ) o- 1984 

tritPe. -L.tion Yo. 	of 1984 

v.13.Tandon, aQed about 13 y 	son of lute ari 

•• .'Ldon, Ta 	at prese2t posted as Uhi&i Tiwhnival 

ssisl-ant ( Ooanercial) in Traffic and ,,.eseL.xch 

Directorate, 	0., Ma.2.31c "a,ar , Diem,  T., 

Pet it ionc.o-appl leant 

VerSUS 

4 	 1. The. onion of India 	1111 t1.1, 	in2a1 	nar, 

1,1.D 	 aichpur 

Tha 	hif omilkrcial uDer intcndct, —.:•ria117,ey, 

;or.  akhour 

i 	, adult, fa tilers nans not knoidJ n , 

at present iroricint-  as 	ist art Corc1al mix in- 

' tendert, 	 , Varanasi 

sr i Baijnath Pras ad, adult, /f ather s name not 

knon, at present T" or k n,; 	Ass i s4-  an t oinnr c ial 

L;uparintc;ndent , 'cloruichpur 	p.  

ri0.P.:An6n., adult, fathdis name not kno ,in , 

Glairas Inspector care: of Jivisional 



H ' " 
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Manager , „7.L 	ilway ,akhoar 

6. ar i . Ver na , adult, fathers name not kno.:n 

Olaims/Oommer al. Inspect or , care of iv is ional 

ailvy T,Ianaer,  , 	iL.„ay,  , I zatnair,  

Opp-parties 

This application on behalf of the. applicant 

4.0 	above -named most respectfully shove th: 

1; 	That on ttle basis of the facts stated and 

cPounds raised in tile accorapanyin petition the 	• 

applicant -Drays that this liontble Court be pleased: 

(1) to stay the operation of the weter dated 

3.6. 1984 cant ained in zInne_A.urs no.9 to the J.ti it 

petition. 

(ii) to paSS such other order as in the circumstances 

of the case this Hon'ble Court may deem just and 

proper. 

Jated Lucknovi 

AuL;ust 	1984 

(3.C.aksena) 
;id voc ate 

Counsel for tha appli,;ant 



3. That the.. delay in filin the rejoinder-affidavit 

has not occasionf'd any adjournment of th.e hearing 

of the petition. 

Ilhn.iefore, it is respectfully prayed that this 

Eon' ble :;ourt be pleased to coniorit. the delw in 

filin th rRjoinler-affiaavrit and direct that the 

ap which accolnanies t.-.Lis application bc,  broujit on 

record. 

Luctmovii 

ef 	ec5- 

 

.1 /4Jouns 

.6alcena) 
Advocate 

1 for the annhount 
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coLk-ri xt..t. rot pav...D 

In the :Ion'ble High .;ourt of. judicature at 

(Lucnow Bench),Lucknow 

joinier-affidavit in roeoly to tLe coun 4-er-
affi1avit of onpositenarties 

nos. land 2 

it Petition ITo. 4528 of 1984 

j.3.Ta:don --Petitioner 

versus 

Union of India and others • 	 --On 

I, C;.B.Tandon, ajld. about• 43 years, on of 

late ri6.3.I.Ta:_don, resident of • 0-121/4, .rar.atcntar, 

Lucknow, do hereby solemnly take oath. 4nd aff!rm 

48 under:- 

W-Ct"`A  

That I am petitioner in t:le above-noted writ 

petition and am fully acquainted with thefacts 

of the case. I have perused t.h.e counter-. affidavit 

filed on behalf. Of opoosite-parties nos. 1 and 2and 

have understood the contents thereof. 

That paras 1,2 and 3 do not call for any 



Th.ut in reply to the contents of oara 4 it is 

stated that para 1 of the 	it netit5or states the 

whole truth. It isreiterateA that the oetitioner ias 

selected through the ,,ailvday iervice Goraission. 

That the contents of pci.ra 5 call for no reoly. 

That in reply to the contents ofnara 6 it is 

stated that the 4..ai1way lard's letter no. 
• 

tLiI/12 dated 10.1.1958 (Annexure A-1 to the counter- 

af fi avit ) was nartly modif ied by the a.ail,ay 

3oard's letter no. E('L-a) 64-111/2 dated 6.11.1964a 

true cony of ,,hich is being annexed as Anne,lure _ 

to this rejoinder-affidavit. Under the 'qodified 

conditions the old stinend of Rs. 100-5-105(subseLluersly 

revised to Rs.150-5-155) was further raised upward 

to Rs. 205-7-212, and the re4uire gent of serving for 

one year inthe ore-revised s;ale of Rs.150-225(Ps.205- • 

280 Ao) was disnen.ed Qith from 1Tovelhar 6, 1964 and 

the commercial annrentices, who iAere undergoing 

training, and had not till then been brought on to 

a workin,„ poot, were to be allo,ed stipend in the 

scale of Rs. 205-7-212 during the remaining ner4od 

of tlMir training and were straightaway to be brough• .t 

in the scale of Rs. 200-300 (3) / 250-:80 (As). 

That in rely - to the Drlf-ehts of oara 7 the 

assertions nia('.e inpara 6 of the petition are herein-

aain reite2ated. 

That the consents of nara 8 do no, call for 

ahy reply. 



8. That in reply to para 9 the deponent would like 

to reierate and clarify that eopy of enneeure A—L 

to -the counter-affidavit was not sent to the denonent-

netitioner, and that there is nothing to show that 

copy Annceure A-2 was served on or delivered to him 

throut>h the idieiector General or the Iiirector Traffic 

..tesear ch , a.ub0.,Luc'enow under whom he was working in 

1977. The claim made innara 9 of the counter-affiiavit 

that a cony of tie circular dated 17.11.1977 

(Anneeure A-2 to the counter-affie'avit) was sent to the 

petitioner is contrary to facts and is buseless. This 

would be evident from a coenarison of the photostat 
1-41,,,t-laraMt 

copy of Anre-ure 1 to the writ netition (now/being 

filed as ArineLiuve 	,Jith the copY filed as 

Anneeure A-2 to the counter-affiHavit. InAnneeure 

e, 2 the ,ordine of the endorseeent no.3 reads "The 

emnloyees concerned eleft.. . U. "• eharma under 
tee 

lanaeor (elaim ) 	'ohaddinur 02" , while in 

copy Anne_ are A 2 the words in endorseeeitok. 

"The employee concerned as on revrrm." ,inne _ure a-2 

shoes that t la copy meant for Sri 3..tharua , ho 

was workilv, outside the cadre, was sent to his 

Controlling Officer. Photostat cony Anpreure ,t 2 

eeulj, further show that the full and complete 

addresses or lace of work of several employees '',71,re 

not oeeenctly and fully given, and conseeuently 

tinely service onthe concerned enoloyees cannot be 

accented as having been made. The denonent-netitioner 

unders'ands that eri 

.Lvenectively _147, serial nos. I and 6 ( on back na ee of 

R-2) was eorkie, asDeI, 	ilani Tunct;_olan1L 
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and not at 1,17 and 3613 and that their Controlling 

Cf.'ices ,iere Jivisional ounerintendlit , Luck.no),, 

Junction ( 	and ifiivisional 6u.nerini-lnient 

333 ("n) Unless it is accented that conies meant 

for ..;/Sri .3.13.in-  and 0., .Var-la vcre sent through 

their jontrollinj; Of ft ces/Of f icor..), they could not 

n.,-ve been served ,ith conies of Anne-ure 	beause 

their place -s of ork/potin„; us noted therein are 

neither correct nor complete. 

The nstitionnr respectfully submits that the 

opposite-parties 1 and 2 should, be required to furnish 

nroof of delivery or service of the circular anneAure 

0.-2 ontlan nfltitioner. It isbecause of th,l non-

.1:..7ceint of the circular dated 17.11.1977 by the 

Petitioner that a cony of the circular obtained 

frod j U..hrna„as filed as tinnexure-1 to the 

netition. 

Thus the con'entionor insinu tion made in 

lines 8 to 12 onna,e 4 of the counter-affidavit to 

the effect that the petitioner has nurnnsely not filed 

cony of the memorandum Arr.o-uro A-2 is false and is 

denied. 

The deponent farther subLits that the contents 

of nava 9 of the coun er-affidavit are partly 

vaEue inasauch as the opposite -1 ar tieshave not 

C disc 1036d in lines 10 to 17 onp:ie 3 as to i'ho 

actually subnitted the renresentations and hen. In 

any ease, the netitioner 000.4  not send tfie relaiSite 

ontionfor oant of du and timely ,nOtiAs 

The ail1P724d in liP,,Ps 17 

n 



counter-affi'avit 3 not correct , 'lance denied. 	c".1-1; 

the mention now made is an afterthouJit to cover 

the mistAke or omission in rect of the non-consi:'- 

tipn of the petitionf-r„, ase ohile transferrirs, 4:1', 4  ' 

liens 	It ,b, oul(' be seen Aiom Anne..ure a 2 that it 

was not state therein that the transfer of those who P 

ootions ,ere ,alled for ould be made on the basis 0 0 

suitability of th\e nerson ,oncerned and allot—tnt of 

in that ..ate,ory on 25/0 quota. 

9. That in reply to the con'?nts of par 10 of the 

co un ter -af f lavit the deponent states that the aver ml,nt 

Bade in lines 7 to 30 of nura 10 on ok,es 4 and 5 

of the counter-affidavit is contrary to facts and not 

in consonance ith Anne,.ure 2 tattle writ petition, 

pare 2 of hich had stated that the transfers of liens 

have b-een done accommodatin, to the eljent 

the options /ireferenJes received fro:a the s4-ff 

concerned in resnonbe to the memorandum" (Anne-ure hir2). 

It would be evident from Annure 2 to the v,rit 

petition that "suitability" was nothere Aentioned as a 

criterion for transfer of liens of the emnloyees 

concerned. 

The deponent is constrained to state that the 

policy in resiect of ,,omputationof vacancies adontsd by 

the L;L*,..) and as contended inpara 10 of the counter-

affidavit is not in corformity ,Acith the aailvay Boars 

letter dated 3.1 1.19 64 ..hich had stated that the 

commercial anorentices on successful completion of 

their two years trai'in, were first to be absorbed in 

t 	scale of Rs. 150-225 (P) and consi'ered 

for nronntion after selection to scale of Bs.2n0 r'00(..D) 
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uul vas: 

cute iori9 s 	Asstt. 	T  naC470r/OUlei.V. 61)r 43/ 

Lsistant 1.ates Insnectors (3oods and Coacis1-7n2;) a (7i 

other -Asstt. Insnectors for outdoor duties in the 

Oommer c al . den t le.nt 

To 	it. an instance or i .3.P.61nul-i, the batchaate 

of the netitionar was first posted as ..ates Inspector 

on 	.1965, but was transferred on 16.6.1966 as 

Commei.cial /Claims Insnector since he ,,as dep-T3d 

in excess of the quota of 25A; as can be seen file 

no.,1-1/Aneva1/ aates/34-Pt.II VI of the 

Branch. It is enieynatic as to ov the lien of 

Ori 3.P.SinL,h cie to be transferred back in 197 7 with 

effect from 1.12.1955, while 'i 	T.7arma , who 

was junior to the netitioner, was also ullo,ated to 

the ,-iates Branch in 197? with effect from 11.9.196?, 

allejadly k,ainst the so-called 2570 quota. 

It has not been exnlained satisfactorily • 
in the counter-affidavit as to tile basis on which, 

anionj the annrentices listed on the reverse 

ria2;gt of Anne-ure 11-2(Arre urn 	oarvsri 

Kaush.al (4:11. 1), C 	ohurma (l.2), 

(l.4), • . 3 	7) opposite-n(-krty no.3 were 

alloved the catet,ory as or their first choice, 

(i.e.oachin, ,..uirrvisor/ dates Insnector) while 

6/sr i 3aijnuth Prasai(Si. 9) Promod Kr ithna 

(61. 10), 	.Pandey (81. 15) were not allo-ved their 

first choice for tile nost of.ates Inspector. It is 

noteworthy that as per nara 1 of Anne.i.ure A-2 

(ki-2 of Tel oinder -of fidavit ) it has a1Ied1yben 

(19 3i3ed that all Insnectors tal..-..en from Coralerc: 
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Aopieentice group and ,dio were '-orkin: in the 

xvised scale of Rs. 155-700 on 1.1.1973 were 

to be aiven lien in ilentical scale in any of the 

listed five 3ateg/ries, but this list iven on the 
'-( R-.204 RA) 

reverse 7) Lie of Anne xure 	ne'l 'Iles the name of 

Liri 4.adav who ,.as not *forking in the scale of 

is. 455-700 on 1.1.1973 and that of ori 	3aio, 

oho came over on trunsfer from the Vestern 

on b -titorn seniority with effect from 7.10.1974. 

The se facts can be vw if id fr an the seni.'T it y 

list as on 1.4.1975 issued by the Sene2a1 lfapaer 

(P),Cioralchpur a true clpy of which is beint; annexed 

Anne.A.ure  no. 	3  tot'',  is rejo in/er-af fi'9avit 

In short, the allocation of the 25,4; ,iuota 

to various categories in December 1977 is neither 

fair nor based on any well accepted norm or 

published principle. Further, the Clene.ral -ana:fir 

0) has not indicated in Anne.-4ure i.1-2 as to hoc+ 

many posts v,ere to be allocated to various 

categories for which the options ore called from 

the Commercial Anprenti ces and on what basis 

or criteria the same were to be apportioned amongst 

the apprentices. 

10. That with reference to para 11 of the coun4.er-

affidavit , the petitioner does rot accept the 

fallacious argument advanced therein. The averment 

that no nerson junior to the petitioner -vIls 

placed above him in the category of ColrfIrr.'ial 

Inspector is misleaditt as would be evirlent fm the 

fact that asri 	.7erna, 3aijnath Prasad 3.P. 



ingh and ii.o.Verea (opposite-parties nos. 3 to 6) 

were wilfully and conwiouly transferred to other 

cate;ories so as to allow them the benefit of 

oroforma promotion from a date earlier than the one 

on which they “ould have jot had they remained as 

ommarcial Inspectors. In these circumstances the 

facts stated in pare. 10 of the writ petition stand 

uncontroverted. In fact, the 0,rzu Dant advanced 

in Tiaras 12 and 13 of the counter-affiiavit ce.noses 

the hollov.ness of the averments made in n-ira 11 of 

the counter-affidavit on behalf of opposite-Parties 

nos. 1 and 2. 

11. That the petitioner does not adeit th aenreents 

lade in earas 12 and 13 of the counter-affil,-vit. 

In. fact the 'plea raised therein is specious. The 

petitioner reiterated that he vtould have been 

considered just as the oPposite-parties nos. C to 

6 were considered for allowie, the benef It of 

proroma seniority in the scale of es.550-750. It is 

not coirrehinsible a:,  to how the onio3ite-narties 

" . 3 to 3 were made elizible for transfer of 

their lien as p - the Board's letter eopy 

Anne-ure -1 of the eounter-affidavit whereas the 

petitioner came to hold a re„ular post in the 

L2;0 3-ie es, 250-350/455-700 iith effect from 

30.5..196 i.e. a date prior to those of oenos .e- 

eaeties 3 to 6. Herein it may be 1,1entionnd that 

the lines 9 to 18 on naze 7 of the counter-affidavit 

arn not relevant Atli reference to Tiara 12 of the 

( 

writ petition. 



The contertion -nude in- -- 	13 of the 

counter-affidavit is not acomPtlid a5 Lorrect. In 

fact tie conferment of seniority to opposite-pa," 

3 to 6 , not merited by them in the nornal 

has prejudiced the case of the petitioni-r and 

'las affected him adversely for no fault on his 

part. 

12. That it is respectfully subnitted that the plea 

taken in para 14 of the counter-affidavit is 

false. The. fact is that the petitioner had subLitted 

a cony of his renresentati-n dated 15.12.1980 

directly vide ,IsE,istered 	post no. 2401 0 r 

15.12.1980 , to the 3119ft, vo,.n. ler e al Luperi ntt3 tl '41 nt 

'T 	.0.L1i1j 	CrOr•ildlitir • 
a photostat copy of the 

.rec,istration receipt is bein arne:0 as 4.rne-ur.  

to this rejoinder-affidavit. The receipt 0 

the aforo3aid re1stered letter no. 2401 dated 

15.12.1980 was acknovdedaled on 20.12.1980.,  

photostat copy of the sknoided:,,nent fora 

'Jack from the off i05 of the ':.;11 f ',-;0•Turre " 

:3uperintendent, '".3.aail ay on 23.12.1980 is b-

anne.Led as Anr.P.-Are no. .1.&  to this rejoinc9,er-aff 

It also needs to be stressed that t 

po3t it loner s r 3pr e sen tat ion dated 15.12.1980 

was fDr- arded by the Jirector General, 

Luchow vide ndor se,rient no. Z-3/1520 dated 

29.12.1980. 

. That the contention made in para 15 of the 

counter-affidavit is denied. Thl petit:loner-deponent 

r5.1i47,'"11  atIS Vile he v, a.is not supPlied by the 



k. 

onposit,e-narties nos. 1 and 2 ,,5.th a ,ony of the 

Tie2aorandum. dated 1?.11.197? cony of vihich is tinne -ure 

nor the one a cony of ,..hitth is 1aiE 	
and 

filed as iin-e,s-ean 	
to the counter-dfir avit. The 

petitioner rec„retfully submits that he stands aenrive,d 

of the onnortunity to exercisetb.e ontion and as such 

his case has not been consiaered. ELIO' he 3o an 

onnortunity, the petitioner ,,
,ould have ontei for the 

Dobt of ,,osirvation ounervisor/ dates Insnect.ae. In 

any case his choice as a cancii ,
ite ,ho ha been advers6 - 

,zaf fected 
ly 	

d, ou,1d have been 
0051 	don merits in 

n., ference to the onnosite-parties nos. 3 to 6 who 

were his 

,s'Al 

.„1. That with referenco.!$ to nara 16 ofthe courter-

affilavit thenetif,iorlrs cnn4,-ent1on is that the 

petitioners case hasbeon farther aavrrelly 
feCtCd 

after the on tions ere called f or in 
 

and the petitioner as derived of the opportunity to 

G-Lercise the ontion. 

15. That the avrn8t innara 13 of the counter 

affidavit also is fallacious as waS the ease in nara 

11 of the courteir_affia1Tit,T-Zadi the lien of the 

petitioner been transi'orred t ) the Qatory of Aa 

In6r)ec tor the piatitioa 
0 

promotion with effect 
of Rs.700-900), 

.0,12 

Ik 47.%e:T1Q  
44,1 

‘; 

C12 	• let\ 761 

che 1.4  

Qti 
)043.2t 	of 1, 

e 
'Y ao. 

U. 
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favburitism involved in till alio '.ation-of catezo,Aes 

other than ',;olaffiercial 	pr entice inasmuch as an 

individual 14.7.Verma, ,ho va3re-iuired ti exercise 

his ontion in ITovembr, 1977 has been given  Proforma 

nromotion (;:ade Rs.700-900) frox L.7.1976 Tillie the 

Petitioner ,,,ho is senior to ,Jri 	got 

promotion to the scale of Rs. 700-900 with effect from 

1.1.1979. It is for this Tiontble ,..ourt to consider 

the harm caused to the petitioners interest by the 

nearious sulleme or design framed mazi adopted and 

exebuted to give undue benefit to is. chosen and 

selected individuals, who 4ere u1 to make easy and 

successful an Touches by virtue of their being-  posted 

in re,-;ulz line nosts. 

p•.1  

is. 	That ,ith reference to nara 18 of the counter - 

af fidavit it needs to be stato' 4-1-1 4-  for the post of 

:tommerc ial, Inspector , grude Rs.700-900 , a selection 

was held in the yr 1931, and all the candidates, who 

were eligible as per t_e Avinue chart of' promotion 

(t lose torfting in the grade Rs. 550-750) were called 

for Vic tnst vide 7r. 

(ii) aatea 3,9119 f̀o 

(1) 	no. Ka /254/15/9/5 
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favouritism involved in ti all() ation of oat cries 

cthu than 	cial 	nr ant ice i nas 1111 :11 as an 

w.V• era, ho was reluired te axes else 

his ontion in *CTovember, 197? Has been given nroforma 

promotion (;eade Rs.700-900) from .7.1976 rhile the 

netitioner ,, ho is senior to ,411 w."..iier la, L;ot 

promotion to the scale of Rs. 700-900 vdth effect from 

1.1.1979. It is for till.; TIon'ble Court to consider 

t_le harm caused to the petitioners inter.,ist by the 

nefarious seheme or design framed aa 

eleeuted. to Qive undue ber.ef it to la cho...en ariCi 

selected individuals, 1,,ho 4.ere 3.31e to •nuke easy and 

successful apnroaches by virtue of their being posted 

in re- ular line 'oats. 

13. That ,ith reference f- Para 18 of the counter- 

af fidavit it needs to be st-4-e' 	for the post n f 

Miler C ial , Inspector , grade Rs.700-900 a selectio 

was Held in the your 1981, and all the candidates, who 

were eli„ible as nee te ,Ivenue chart of premotion 
(t, -lose e)rlcime in the grade Rs. 550-750) were called 

for the test vide a. .(D) a or akiii ur no. Ka /254/15/9/6 

(ii) dated 3.9.1981. i photostat cony of the said 

letter is 'Doing :4nnexed as 

 

" no. 11-6  17o this 

  

rejoinder-affiavit. It n uld be seen that till 

,?ntember, 1981, in liLt ',Aa" ri 	(i4.1. 19) 
rj 	Ver ma ( i.)1. .21) were sho,n j unior to the petitioner 

410 'was listed at 4 . 12. till the three candidates 

se at serials 12,19 and 21 were then 

designed as 'Va.. 	t(C,1 01 	Inbnectprs). 

r"-u1.0 4 ^,2 	- :it oetition also, the inter se 
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seniority of the netit'Ioner vas higher. In t - 

selection hiad in Anril and .".!hay, 1984 for th- ?not 

of ,AL,6 (61ass II) also the candidates listed at 
'abuttaziat 

serial no 	19 and 21 ad 	ixiam. aciax ed. 

Ii 	(Annexure Lt--6 list 'A') mire not 

called, while the netit!oner listed at serial 12 

',)eing senior ,has not called. 

17. That in reply to the contents of nara 19 of the 

courter-aff5davi1  it is stated that the certerts of 

44 
nno.A.ures A-3 to the counter-affi avit 3re not 

disnuted, but it i 	lurificd that in the Direci;oz 

lettor 	-2,P3/1520 dated 1.1.1983, 

due to a '-,-.7j-nhi.,a1 error the date of the Director 

General' s for 	1 iu ,  endorse,dent v1chas 20.1 2.1980 

'was typed as 29.10.1982. This error came to be 

:-tected on rece!nt of letter dio'-n. as AnneAure A.4 

to the counter-affVavit. The cor2ectix position was 

explained in the i-iirect,or General's letter no. 2P3/ 

15 20 dated 6.5.1983, addressed to General :IanaLer (p), 

, Goralchnur. 	.4 true cony of the said 

letter is bein,; annexed as 1-'inne:wre nr 	to this 

rejoinder-affidavit. 

la. That the contents of nLira 20 of the counter-affida-

vit cal] for no comments. 

19. That the c;ontenf:s of para 21 of the counter-affi-

davit as stated :j,re not a,dmitted. The correct facts 
are that cony of a.:..(P), Goralpur letter no. 17254/ 
478 Pt. 7(1) i;ozreiced G.0,Ve dtd a 	.1084 

C 



was not addressed to the Director General, 

was received by the petitioner on 16.5.1983 at 

aorakhiur whlre he had on on an official Tork. 

vony of the above-cited letter ,,as rd to 0,:•)/ 

Con2idential TO' s of rice an-, also to the lissistant 

6ec.retary (4onfidorAial) , 	s office for nrovilin:, 

the .,hurL,cter rolls of the candidates to the ,)election 

vom,aittee. 	reads the teleLram 	'vro 3/254/4-78. 

Part I (i) jomercial as received at Lucl:nov,  or 

13.5.1933 at 17.30 hrs and as (lelivered in the office 

'"r"
t-true 

of the 0./a,uX on 19.5.1983. Its/cony is bin - annexed 

sinc.A.LuT n2.0.-3  to this rejoirrier-affi,a—lt. .Cue 

to delayed delivery, the re,iuest made in the 

lust t.•o. lines of the tele6ram could not h-,ve ben 

complied with by 16.5.1984. It 13 also -noteworthy 

that t:ce co ticiential roll of the petitioner was sent 

by the irector General , 	sC on 13.5.1283 throuh a 

special 119 SSP r1,1er . Thus it stand to reason to believe 

that the chLzacter roll of the petitioner would not 

huvF.1 been avullaa- to the &31ection. 30viHTe 

at the ti:as of interview Held by them on 18.5.1264. 

• 

(13,1;•,,t„.. 

20. That in reply to the contents of p, a 22 of the 

counter-affidavit it is submitted a-ain that the 

lepresent,,tion of the petitioner, whi ch 	-Prod 
- • by reListerad post on 20.12.198 in th- o•. 	- of 

n the CW/CEP was /rt.  considered by 141  competent authori-

ty within a reasoble time and no oD3er5 were Pasg3d 

on the sale, before 18./1.198 3 and conse,iaently the 

netitione.e has aeon u vi,.tieri of injusti,e and he 

has been den.rived of his due service benefits. 



g 

The petitiiner did nor 	ye th- letter 

filed as 4nnexurl 4-5 of the cunter-affiavit. He 

rniteralres th,it hi L 	has a:ain been ihrone,ay 

disturbed 	on---°"-n-ties nos. 5 an .-1  

6.1'.6inj. and 1.4. • 	 7.1U. .,1,°,SneC t vely ) i,r4ho 

,iere, all through junine 	been under all 

orders no. Ka '‘.,55/15/ .6.I/75/Jiha dated 6.3.1984, all:, 

ed the scale of Rs. 700-200 dth effect fr,,,ta 1.1.197° 

TTw or promotion to 4+ czs ale of Rs. 80-1040 and 

Glass TI scale of Rs. 650-1200 , the above--.u-ed 4.7- 

"aant.ls would rank senior to the netiti-ner. 

21. Tht in reply to the co-tents of ra 23 of the 

counter-uf ri avit the netitionor submits that till 

107 he as senior to all the opposite-nLztieL nos. 

3 to 6, and till 7ay 1934 vAis senior to onnesite-p.rtieS 

no. 5 and 6, and as such he had every hope and 

epactation to Let his promotion as ner his seniority, 

'cleanse there is nothin, udverse 	the 

petitioner in his character roll. T:e bases his 

state-lent on the fact that be has never been punished 

or repo.' 	a'versely. The mere fact t",-..t 	e-rned 

nromotions to tlio scale of Rs.550-750 and Rs.750-900 

vith effect from 7une 1977 and Janu-ry, 1979 resnective-

ly shos that his service record has been Lood and 

that he could not have been passed over 4-hile his case 

alon6 with his juniors !has conside.,-ed for pro-artion. 

It nar.ds to be elphasised that t're 'selection for 

75,0' quota posts is rade on the princ ,*ple of seniority 

subject to rejection of tbe unfit. Hence any valflo 

reference to the oord suitability for transfer of lien 

vvus merely a cover to eInlain the injusti„e done to 
the netitioner. 



7.7 
- 

LI. That in reply to aura 2,4 of the couo•er,ffi j.vit 

it is reiterated that the petitioner did not Est any 

cony of Annexure A 5. 

2,2. That in reply to the contents ofpara 24 the petitioner 

submits th-lt the opposite-parties nos. 4. xxi to 6 

apsorbed as Ciommercial Inspectors with effect from 

3.3.1968, 23.6.1968 and 7.3.19'70 respectively and 

were confirmed as such in ac-.!ordance with Vie seniority 

,iven in para 5 of the writ petition. On the other hard, 

the petitioner oas absorbed as Commercial Tnspe rtor oith 

effect from 30.5.1966 in a substantive capacity. When 

the selection was held for the post pf Ciommercial 

Insiector zrctge lis.700-900, they werp , orkir3 as',..ormer-

Aal Inspector in the scale of 16550-?50 and ranked 

junior to the petitioner as would be evident from 

list 'Aid of Anne.Lure ,t-6. The opposite-parties nos. 

5 and 6 were on account of their bein:„ junior ,were not 

culledior the selection test held for Class II post 

in Anril-7ay,1983. Thus the contention in para 25 of 

the counter-affit'!avit that the opposite-Parties nos. 

4 to 6 were transferred to the cateory assined for 

them but they could not be spared on admiris_ Jive 

gound is not convininL, and is at best fallacious. In 

fact, the opposite-parties nos. 4 to 6 have been;iven 

benefits which could not accrue to I-1.1e% in the normal 

cou2se since they were too junior as eompared to the 

petitioner. 

24. That in reply to the clonten+'s of para 26 it is 

submitted that the contention in the fi2st three lines 

is false aS explained in pai-a 1 of this affi:'.uvit and 
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with referenit to the second part the actual naion 

has been stated in 	20 of this rEljoir6'42r-affiavit. 

`‘,5. That ,,ith reference to Tiara 27 of the counter-

affidavit it is sulnitted that the con4-ertion of the 

opposite-nurties 1 and 2 is not admdtted. The netitioner 

has explained the correct position in ear:IA.1T nara:,:anhs 

10,11,13 and 15 resnectivelY. 

C 

26. That in reply to the con*- ents of I-Ara 28 it is 

submitted that 	0.1p.Kaus'ia1 an[, C.Y..SharTa sPnior- 

most aoprer±Les (190 batch orf:irst batch of 

QommerJial Aporyntices) were initially nosted as 

C1aims/k.00lfrier3:1..al Insnector and promotf0 to the grale 

Rs. 250-380 	 (a,o) from 1.2.1064. They - ere 

subseuently promoted to grade Rs.550-750(110) in 1976 

as Laaims/oomaer,ial Inspector. ori 

seniormost ApnrertiA of second or 1963 batch , was 

initially nosted as a sates Inspector inthe grade 

of Rs.250-380(A6)/Rs.455-700(116)) from 21.12.1965 as per 

the Bo Liras letter 	of the counter-aff ictavit . T-Te 

-44Lela' 	-10.cl-ce,L 	scd1 of Ps.550 -750(016) in 

1075 as ,.‘ates Insnect , and also ot nromotion in 

the :rade of Rs.700-900 as ,.)b.ates Insnector fr-y1 

‘..7.1976 , a date earlier than on vhich ri0.P.Kaush.al 
‘• 

„ot proiotion.ohri 	 boon  able to get 

early orortior, in ..4ate3 Branch beL,ause then separate 

seni-)rity lists v4ere 1:.ent for i'‘ates Inspectors and 

,l,iims Insnect 

But on trarisfer of the lien of ri 4.1).7aushal 

and G.'..:.611.arma, to the cj•te6ory of Coachin:, 6upervlsor - 

- they Have no been deemed to have be9n promoted to the 
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seal() of its.550-750 from197 2 as Jomnorc'al Tr.snocto2, 

while aztually they -werf; nromoted in 1976. -xi 

o.as neLt ieerned to have been n.roio .o.d to 

the next hi.L;ht,r raa of fis.700-900 as Caaims/vo.a.nr.,ial 

Insoector with effect from 23. .197 6 ( a date earlier 

thanthat of',dr' 	-*I) even though, he as zielal1 /41 /21 

actually oronoted or '.1.1978. 

onnosite-nacties 2 to 6, ,Tunior 

laiffls/ocIal I-snect)rs were given undue advantage 

by transferrinc.; their lien to the other cateories, 

i.5. ateo I ..snectortAserv tion oury.Irvisoy 

and Goods oupervisor inorin t1 	etitionPrs case. 

The above G0f3S to show that the entitionar's ease oas 

not given similar oonside_::ation and that the contortion 

to the contrary in na.ia 28 of the counter-affidavit 

is not admitted. In fact f:110  transfer of lien of the 

aforesaid I.nsoactors was specificall,y dorT! to give 

atInesf it to the individual IEseectore who ic.ne;',1 in v.h.ich 

they stood togain and were able to e.Lor(;ise their 

4; ions. 

27. That th1 aVer3ler: ti -lade in Duras 29 o.7 the counter-

affidavit is not admitted. The fact is that the 

1:143 itiorilrs case was not cor61'.dered as he remained 

-'nthe catecory of Claims/3oarrclal Tnsnector, while 

the lien of onnosite-narties nos. C to 6 , and some 

others were tra.nsfe,rred t t.e catezory of Goaching 

i4uourvisoz,ates Insnecto2, Aos.7rvation .-117-)nrvlsor. 

Further ,* the or) .T20 ite-purtiez> nos. 3 to 6 who were 

all junior to the netitioner in the categ ory of GI ai ms/ 

n • 
	,;a1 I,ane-tor, have been doomed to have been 
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nromoted in the erado of Rs.550-150( in the caJereey 

to vvhIh they have been no transferred) from 

a date raus.h earlier  than the duke on iehil the 

eetitioner had been promoted i.e. :Tune 1977. The 

injustice ae peeeeteated has been de-rly bepaeht out 

inthe neeeed1n3 eueeigaehs of this rojoiner-affidavit 

arel the 	ietition. 

28. That in reply to the contents of para 30 the 

assertions made in para 32 of the licit petition are 

reiterated. It is stated that the claim made in 

Tit Petition no.7713 of 1978 and the pleas itaised 

therein are totally alien to the facts and pleas 

raised inthe instant case. The said decision does 

not in any manner decide the issues raised and 

involved in the present writ petition. The plea of 

ladies and delay is wholly baseless and untenable. 

It is further relevant to state thet a 

perusal of the judgment in the said writ petition 

filed by -.S.eisra and others -ould shov that it 

proceeded on the basis of a concession made in the 

counter-affidavit by the raiLay administration that 

ri B.P.Sing,h and Sri S.F.Verma had been originally 

posted as ainior Inspectors in the dates Branch. 

On a representation made by the promotees they were 

transferred to the Commercial Section by the Deputy 

Gommercial Superintendent . It is stated that there 

was no f actual basis for the said concession so far 

as it ewe:erns ri S.T.Verma, opposite-party no.3. 

Jei S.' .Verma was not originally posted as ainior 

Inspector in the i.ates Branch. Ile -as intially 
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aPPointed and continued intho category of Claims/ 

Commercial Inspctors till'he was allocate to the 

dates 

29. That the pleas in paras 31 and 32 are based on 

'incorrect assumptionof facts and are le -2;ally untenable 

for reasons already detailed huireinabove. 

. Dated Lucknow 	 Deponent  

December IC , 1984 

I, the deponent named above, do hereby 

verify that contents of papas 1 to 20 

are true to my own knowledge. No part of 

it is false and nothing material has been 

concealed; so help ma sod. 

Dated Luelmov) 	 teponent 

Decembu 	5  1984 

I identify thz deponent I.tho ha 	in may presence. 

Clerk to 3r1 3. C. FALsena, Advocate 

Solemnly all irm6 el before ilie on is 

11‘`' a.ifi/Nitt- by 

the deponent ltho is identified by Sri 	Crs—"1---- 

eiLek to azi 

Advocate, High C,ourt, Allahabad. I have satisfied 

myself by examininr, the deponent that he undlrstanr's 

the contc rt.  of the affidavit which has_bcga read out 

and explain-d by me. 
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In the 1-ion' ble Fi1irh uonTh of Jurit'rp 

Lin dcn ow Pen c1-,1110noln 

yam s 

Uni on of India and nothe 	• • 	ro Tr% 	S 

:Anneire IN 0. 

(4-0Vt of 1 nais 
kinistry o 

(Haimfriay ror) 

	Petit oner 

E911) 64 

Neri Deihl 

et' 6th Nov.1.994 

 

The Generp1 np fer 
A11 Irip n k r4i 'vs. 

R-Te, 

) 	crn1t.rnen4; of comerciel arrrent 4 c. 
rererencp 'flopr el' Lett or f\.,o .1(i'C )57,411-0/12 elP tie 10 .1. 3P 

end_ 29.9.58,wheLini 11-11 ys wele P110 wErl to re crilt 
commerciel Annent.1 Co  vitO P ft er 8,1ccessfmT conmetion of 

-thf;ir two ,ears tre'inimr, ,were fir st to he a7,  %rverl 

In sceie of 8.150-225(F) and mnsidereel 

for nromotio Pftei selection to sc,l.e of if s.900-300() 
P 	inst 25/- of the PIIM7P1 vcpn,p In the cat e rnrier3. 

o f A sttC 	insrec ors 	Vprq,A 	rbillmpr c4n 
Tri 	ctor s ,A eV, EP 	s in gne ctor s ((;00 s 	t. o .11AT r 

en(:1 
 

other set, t •Insnector s fbr out rloor r4nt,J Psi n tlie 
corner c121 	ien 	Vov e el they r' et e P "fr) 1  EP St 

one yeer since in th e trP 	s. 15 C',-250(P) . 

2.The roerel 	r 1711 P 

immeella te e rfect,comi frcii P enh,ic , fl!Ire ce rto 111  
currne ti on or t'h 	pr77es treinin , 	stra'! 

ewe y be })rounit in the scale of s.?00-3(0(k) /250 -3P0 

3) instiead o f beinr first r.,1 	ve' in etp le of 's. 150 
-225 (n) /205-2A0(AS) P s 	nresenr,.',..onserfnentl.y they 
shonla b P llower st 1 nentl in the s cP 1  e' of i"( s 	-(7'12 
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(.111r--ITIP7 the 'mil ori. of trp 	inv. 

3 .11Th lie 	1.errint 	the P1'.)ove, rleci 
wrnrrercipl P rrentJ.ces trh3 hpve plrep ,ly b Pen 
0,),surveil n scPie of i 8.150-2'75/205..T0(.41)' 
fir Ft hp CCOM OW (9P t (1(1  in the sm e of it' s.200-300 
(P)5r)-3PO(V1) P .711 int., -the rnlot,P 	vp.o?ncies 
rPserverl for -theri 	st,pff 	rat, be re.crudree, 

und..erro P.  select,iorip S r eqd rP 1 in Hoar.(1' s. 

letter detta 10.1.58 referrerl to shove. 

In the event of non P v1hilitv of VP oancies 

in sop le 11 s.250-380(AS) out ki the Ono to re8ervF9 
for di) mmer ds 1 s rnen Nice , ch 	ff sholl 1  h e 
Pi:lower,  the scp le off? s."50-300(-A)s iners,Jr1 to 
them toll le working,- P inst the r0 st, 	p 	o 	s. 205- 
280( AS ) till they CPT P in torn -Or P nro Intrnerrt, -No 
the no sts In the -rprl 	s.250-380(A .̀1) 
4. 	Asrp 9s arnmercipl prrrent:1 ce ri^o Prp 

unflervu in trs inin Pt 'nresent pn ,1 	ve not 'yet 
been 1-rought in-tk) the v.orldno-  rost, it bps beer 

dle4  that from the 	te of issue of thi lett,pr, 
they SH0111,/ heP lloweA stirenel in the scPle 
212 ri' 	the reripinin- Vo fl of their trpIrdner. 

5. The other cunf1i.tion s re rpriiing- re cr.:lit/tent 
sn 	t rp inin o f Corr;mprci1 p -mien t,i.ce Ps riven in 
70P 01/  $ lett EC 3te(1-  10.1.58 Pn 	29.9.59 re ferreel 
t,o rerlpi_n Ilnit ere 

the se or rtrs hr,  ve the SPnction o -th Pr 

ihe '"opr;s'. 	thp 	Airect rperIllt,rnprf-, of 

corv!'erc -.1, 	T).t-en 	ce to he e 77ti Pn nerrnitt (4,1  qion-1.,4  

be 	Ft r:1 Cb 	P (1  her ‘,1  to 

Asstt 	Pc 60 r F$ 	P1111 PT1t 

pT 	OP r(1. 
TJevid Tjelbi. 6.11.64. 



/67-7-7e >e,o4-2- 9L/0  R.,„? 

hiPILLIm011auLttu-ilwiq 

On reprosentatkm from a section of staff: that appro. 
rite representatLin has noi te, a Avon to the 

hentices in vo.ri,..)as co.miercial c.Atbegories In scale n;.„25f3-381/ 
455-700/Lui -s per tio..r1 ,4 ..nstructlon, Ulu yorAtlon was •' 

rcvieued fAnd it hc. s 	 fgt th.., t ell 	 t..ken fro, . 
routt, i A st who were workint, in •i 	r..vised 

scale of Asi456-74.t. on 1.1,1973 stiouid be given lion in identi.. 
eckl. sce.1.13 irk Ay 	 Lai 5 catcoriesi- 

1, t.4..ims/t.le.auarolai 
2„-tates 1ak4iector s , 

4,eservati,on 
tioods .1153r. 
Coectang 

d.-1-wPactort. of Uolmerct41 Apprentices '.;.,roup (aN.Les 
_Avon on the rov,31.40.,),Arei  tharefore l  req..tired to give their 
;:tI 	r 	 tr-44 0130\43'8 c4tv,e00.4.-45 in VI. order 

11 r opt.,..)lis suould reach A.P0/1/Gor4knpur by 
1.1,?7. .1 	Iiriy L riotd th:At those whose options 
-r riJt 1....c.1./A by AeO/T/Uor-AAhpur till 1.12,77 witl be 

, nsi:teredtc4hs-Ave op k rot' ar once or in other words they will 
eow3idord tc, 114 vu aJnic,i preference to; all th above 

e.t,goriLs. 

. r. 	.A1/7  U.O.AA'Aihotr,  
GL41,f 	 ii4drintendent 

11..4/..1i./15/6/.e/AA. t,  reAlc -6/V Li AJO0Su 1114 	.1)tud 17011.1977 

G014 forcrdod for in.L'o'la:Ation and nao..risary 
aotion 

I.Grabicc..uvAA,C./(4,go.k.,5/0..0.i.aakhpur.' 
The ..)....8/1,4t/i1,1 1 „i 	.1„ 0 0c...sok/.  

3. 	T..+4ati) Loy 04, e flCrh i .14 4'.4. C • 	ARJA 4AM •4444-1*( 	 ,?./(.4„44,!(7,,i47)4  

fr 

ior, 	Nanii6or (P ) 



IN 71-TE HON' BLE HIGH COURT OF JUDICIVIUAE AT ALLANABAD 

LUci<NCW BENCH 	LUCKNCW 

WRIT PETITIJN NO. 	4528 of 1984 

C.3. Tandon 	 . Petitioner 

vs. 

The Union of India and others 

	 Opposite Parties 

ANNEXURE NO. tof,  

(201\NINI.NG  

The Seniority List of Persons bowing various things . 

-In 

The Form of 	Chart 4, 
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RT,t, 

thfi 	 jourt of judicature ut 411,thab441, 

(LuLA.now J3nch),Lucknow 

Writ  Petition no. 4528 of 1984 

, - . b. Tandon 

versus 

Union of India and others 

_ 

y- 	 EP.3/1520 

The Lieneral Manajer 
Tj 	ail via;,7, 

rjorakhnur 

-4)nn-nurfin, 

6.5. 198I 

Leoutationof 4ari 1 /4;..i3.Ta7,don 
ofTi c i at i nz-.; J.72A/Lo rad . 	, 	o 

Your letter no. E/210 /15/1?-3/11I/L/6DT 

Kindly read endorse•Jent no. SP13/1520 dated 

29.12.1980 instead of 29.10.1982 appearing in this 

office letter of even ranbfkr dated 1/3.1. 1983. 

d. A.xxx 
DA: "il. 	 (:7AGan La]. 

.,?.or Dire tor General 
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